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ILOK SABHA SECRETARIAT

Corrigenda
to
the record of ewdence tendered before the
Joint Committee on the Life Insurance
Corporations Bfll, 1983

Page V, line 14 from bottom: for 'Farooqi' read
'Farooqui'
Page 1, line 8 from bottom: for *WITNESSED"
read 'WITNESSES"
Page 2, Col.1, line 20 from bottom: for 'seals'
read '‘seats'
Page 7, Col.2: (i) line 16, for ‘%! read'd’
(ii) line 12 from bottom, for 'of' read 'or'
Page 11, Col.}, line 8, for 'Itry' ‘read 'try'
Page 12, Col.1, (i) line 22 from bottom: for 'thhen’
read 'then';
(ii) line 10 from bottom, for 'the' read 'they!'
Col.2, line  from bottom, for 'zranches'
read 'branches’
Page 13, Col.1, line 20, for 'tions' read
'corponrations’
Page 14, Col.2, (i) line 19, for 'tage' read 'stage’
(ii) line 12 from bottom, for 'Womes'
read "Women's"
Page 15, Col.1, line 25, for 'taiking' read 'talking’
Conl.2, line 10, for 'into' read 'in toto'
Page 16, Col.2, line 14, for 'entirely’ read 'entirety’
Page 18, col.1, line 13, for 'Th' read 'The'
Page 25, Col.2, line 13 from bottom: for 'Diviions'
read 'divisions'
Page 26, Col.1, line 20 from bottom: for
'extrraneous read 'extraneous’
Page 27, Col.1, lines 22-23: for 'impronement'’
read 'improvement'
(p.-t.o.)
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Page 31, Col.2, lines 13-14 from bottom: for 'expeted'
read 'expected'

Page 41, Col.2, line 16, omif 'a'

Page 43, Col. 2 lines 21-22 from bottom: m
'uphealthey' pead 'unhealthy’

Page 46, line 1: for 'M.G.' read 'N.G.'

Page 51, Col.1, line 19, for 'fo' read 'of'

Page 53, Col.2, line 14 from bottom: for 'MOHNATY"'
read 'MOHANTY'

Page 60, Col.1, lines 21-33 (Mr. Chairman:.......
«+«..Members of Parliament) be inserted after
last line.

Page 61, Col.1, line 22% for 'OGENDRA' read
'JOGENDRA

Page 63, Col.l, line 5 from bottom' for ‘firs
read’ fie? A

Col.2, last line: for '5' read '3!'

Page 64, Col.1, line 11 from bottom: for*¥y’
tead ‘¥

Page 65, Col.2(i) line 13 from bottom:
for ﬁ{f-ﬁw RggRar’ read'Reiy ﬁl’g\gj’tm’

Jar R . (i) Line 8 frombottom for‘au’' read’sy*

Page 80, Col 1, line 13 from bottom: for 'covered!
read 'covere'

Page 85, Col.1, line 1; for 'year' read 'your'

Page 86, Col.1, line 17 from bottom: for 'Welafer'
read 'Welfare'

Page 92, Col.l line 6 from bottom: for' srf te #
cead 't arg @Y’

Page 101, Col.2, line 29, qmit 'the'

Page 107, C‘ol.l, line 17: for 'lit' read 'It'

Col.2, line 22: for 'proority' read 'priority'

Page 112, Col.1, line 18 fpr 'stid' read 'said'

Page 117, Col.2, line 2; after 'must' - insert 'be'

Page 127, Col.2, for 'there there' read 'that there'

&0
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gage 130, Told: (i) line 17 for 'LARRIWALA'
& read 'DARUWALA'
(ii) line 20: for 'contrap' read 'contrary'
¥fage 130, col.2: lines 1 and 7: for 'DARRIWALA'
~ read 'DARUWALA'
Page 183, Col.1, line 8 from bottom,: omit 'in'
Col.2, line 13 from bottom: for 'Links'
read 'Linked"
Page 134, Col.2, line 8: for 'relief given'
read 'relief is given'
Page 136, Col.i2, line 13: for 'relates' read 'rebates'
~ Page 138, Col.1, line 22: for 'one more' read 'one’
Page 162, Cnl.2: (i) line 2 : for 'all that' read
'‘all those'
(ii) line 15: for 'from' read 'for'
Page 167, Col.2; (i) line 20, for 'given' read 'giving'
(ii) line 27: omit 'ed'
(iii) line 8 from bottom, for 'rlural' read 'rural’
Page 168, Col.1; (i) line 6 from bottom, for 'they'
read 'the’
(ii) line 2 from bottom, for 'phneomenon’
_read 'phenomenon'
Page 169, Col.2, line 14 from bottom: for 'hwether'
read 'whether' .
Page 175, Col.2, last line: for 'Tribuna' read
"Tribunal’ T
Page 199, Col.1, line 19 from bottom: for 'tht' read
'the' T -
Page 200, Col.1, line 31: for 'being' read 'bring’
Page 215, Col.1; (i) line 21 from bottom: for 'pou’
read 'you'
(ii) line 19 from bottom: omit 'is'
Col.2, line 15, for 'as' read 'has'
Page 216, Col.1, line 5 from bottom: for 'your'
read 'the'’
Page 221, Col.2, (i) line 19 from bottom: for 'them'

Lead'then'; (ii) line 8 from bottom: after 'whole'
ingert 'T'
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Page219, Col. 1, line 2 from botom: for'when' read 'whom
Page 225, Col.2, line 8: for 'as' read 'at'
Page 226, Col.], line 11: for 'is' read 'are’
Page 229, Col.2, for line 12 read 'MR. CHAIRMAN:
You can go to the'
Page 230, Col.2: (i) line 4, for 'mrty' read 'partly'
(ii) line 16: for 'pay' read 'say'
Page 232, Col.2, line 26: ingert 'int' after 'enter’
Page 234, Col.2, line .3 from bottom: for 'the’
read ‘then’
Page 242, Col.1; (1) line 9: for 'the' read 'This'
(i) line 8 from bottom; for '5 and units'
read '5 units'
Page 249, Col.2, line 12: for 'verses' read 'versus'
Page 250, Col.1, line 22: for 'ould! gead 'would’
Col.2, line 18: gmit 'in such' °
Page 253, Col.2, line 4 from bottom: for 'better’ A
read 'letter’
Page 254, Col.1, line 31: for ‘'increase' read'increased’
Page 256, Col.2, line 13 from bottom: for 'sulltting‘
read 'splittlng'
Page 257 Col.1, line 9 from bottom: for 'fine'
read 'five'
Col.2, line 16: for 'non-comperative' read
'non-competitive'
Page 258, Col.1, line 15 from bottom: for 'got' read
'get’
Page 266, Col.2, line 22: qmit 'nion'
Page 270, Col.2, line 17 from bottom: for 'ras' read 'has'’
Page 276, Col.2, line 13: for 'OIC' read 'LIC' )
Page 279, Col.2, line 3: /- after 'it' insert 'is'
Page 281, linele for 'Hatvarsinh Solomki!'
read 'Natvarsinh Solonki'
Page 285, Col.2, lines 15-16: for 'deiegation' read

'delegation’
Page 292; Col.1, line 9 from bottom: after 'is' inaers
'liable';

Col.2: line 16: after 'policy' ingert 'holders'
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Page 305, C51.2, (s line 20 from bottom: for 'RANJAN'
read 'RAJAN'; (ii) ljne 14 from bottom; omit 'be’

Page 306, Col.1, lineg 3 for 'healthey' read 'healthy’

Page 307, Col.1, line 7 ffm bottom: after 'have'
insert 'to'

Page 308, Col.1, line 3: for 'invest' read 'investing'
Col.2, line 29: for 'on' read 'no'

Page 311, Col.1, line 12 from bottom: for 'except'’
read 'expect’

Page 315, Col.2, line 7: gmit 'a’

Page 317, Col.2, line 27: for 'handing' read 'handling’

Page 319, Col.1, line 12: for 'om' read 'am'

Page 321, line 9 from bottom: omit '(Investment)'

Page 322, line 4, for 'oBse' read 'Bose’

Hage 324, Col.2, line 5 from bottom: for 'recentrali-
sation' read 'decentralisation’

Page 325, Col.1, Ine 10, for 'part' read 'put'

Page 326, Col.2, line 3 from bottom: for 'BRAJ' read
'BRAJA'

Page 327, Col.2; (i) line 14: for 'fee' read 'feel"
(ii) line 26, for 'jurney' read 'journey'

Page 328, Col.2, line 2 from bottom: for's®¢§' read ‘&'

Page 331, Col.1, line 15 from bottom: for 'yet' read 'get'

Page 332, Col.1, line 11 from bnttom: for 'decline’
read 'declined' :
Col.2, line 27; omit 'about'

Page 338; (i) line 4: for 'Rnof' read 'Room'

* (ii) after line 6 from bottom insert 'Central Zone
Insurance Emplnyees Federation, Kanpur'

Page 339, Col.1; (i) line 4: for 'Speakr' read 'Speaker’
(ii) line 12: for 'Membees' read 'Members'

Page 340, Col.1, line 11¢ for 'away' read 'way'

Page 341, Col.2, line 13: for 'ohr' read 'our'

Page 342, Col.2: for line 1 read 'SHRI VITHALRAO
MADHAVRAQ' .

Page 344, Col.1, line 4 from bottom: for ' read'sN"
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Page 345, Col.1; (i) line 3: for 'must to go' read
'must go' ; (ii) line 9: for 'theh' read 'the'

Page 346, Col.2, line 9: for 'importarnt' read
'important'

Page 348, Col.1, line 28: after 'Committee’ ingert
'within’ “

Page 355, Col.1, line 23: for 'rats' read 'rates’;
Col.2, line 27: for 'Spokesma' read 'Spokesman’

Page 356, Col.1; (i) line 17, for 'is' read 'are';
(i1) line 20, for 'mechaism' read 'mechanism'

Page 358, Col.1, line 11 from bottom: for 'ar' read 'are’

Page 360, Col.1, line 25, after 'or' insert 'any'

Page 363, Col.1, last line: (i) for 'superfiuious' read
'superflous' ; (ii) for 'most' read 'must'
Col.2: (i) line 11 from bottom, (a) for 'Vacum'

-

read 'Vacuum' ; (b) for 'ask' read 'asked' ~
(ii) line 7 from bottom: after 'of' insert 'North
Zone'

Page 366, line 26: for 'Mahanan' read 'Mahajan'
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COMPOSITION OF THE COMMITTEE
Shri Mool Chand Daga—Chairman

MEMBIRS
Lek Sabha

. Shri Satish Agarwal

Shri M. Arunachalam
Shri Dileep Singh Bhuria

. Shri Nurul Islam

Shri Bhiku Ram Jain -
Shri Kamal Nath Jha

. Shri Ghayoor Ali Khap
. Shri Sunil Maitra

. Shri K. Mallanna

. Shrimati Kailash Pati

8Shri Braja Mohan Mohanty

. Shri Kusuma Krishna Murthy
. Shri Ram Pyare Panika

. Shri Bapusaheb Parulekar

. Shri Janardhana Poojary

. Shri Ram Lal Rahi

. Shri K. A. Rajan

. Shri M. S. K. Sathiyendran-

. Shri Natvarsinh Solanki

Rajya Sabha

. Shri Lal K. Advani

. Shri Nand Kishore Bhatt

. Shri Vithalrao Madhavrao Jadhav
. Shri Akshay Panda

. Shri Sudhakar Pandey

Dr. Shanti G. Patel

. Shri R. Ramakrishnan

. Shri Sukomal Sen

. Shri Rameshwar Thakur
. Shri Pranab Mukherjee

SECRETARIAT

Shri D. C. Pandey—Joint Secretary

Shri N. N. Mehra—Joint Secretary

Shri S. P. Gupta—Chief Personnel and Executive Officer
Shri S. D. Kaura—Chief Legislative Committee Officer
Shri R. 8. Mani—Senior Legislative Committee Officer

*Appointed w.ef 6.3.84 vice Shrimatft Sukhbung Kaur resigned.
®Appointed w.ef 27.4.84 vice Shri Ratansinh Rajda resigned.
%Appointed w.e.f. 2.5.84 vice Shri Era Sezhiyan resigned.
£Appointed w.ef. 2.5.84 vice Shri B. ITbrahim retired.

(i)



(i)
REPRESENTATIVIS OF THE MINISTRY OF FiNaNck (DEPTT. OF ECONOMIC AFTAIRS)
(INSURANCE DIVISION)

1. Shri H. M. S. Bhatnagar—Additional Secretary

2. 8hri R. K. Mahajan—Controller of Insurance

3. Shri 8. K. Purkayastha—Director (Insurance)

4. Shri S. D. Raheja—Under Secretary

5. Shri A. S. Gupta—Current-in-charge and Managing Director (LIC)
6. Shri S. G. Subrahmanyan—Managing Director

ROPRESENTATIVES OF THE MINISTRY OF Law, JUSTICE AND COMPANY Arrams
(LEGISLATIVE DEPARTMENT)

1. Shri S. K. Maijtra—Consultant .
2. Shri Jagdishwar Narain—Deputy Legislative Counsel
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*' List of Witnesses Examined

Sl. Name of Organisation/Aswociation/Individual etc.
No.

Date of
evidence

Page
No.

NEW DELHI
1 Life Insurance Corporation Employces’ Union, New Delhi

Spokesmen :
1. Shri H.S. Sahni, President

2. Shri V.P. Anand,
General Secretary,

g. Shri M.R. Kapur,
Joint Secretary.

2 Janwadi Mahila Samity, New Delhi
Spokesmen :

1. Shrimati Ranjana Nirula,
" Vice-President.

2. Shrimati Rita Karat,
General Secretary.

8. Shrimati Indu Agnihotri
Member. ’

4 National Foderation of Indian Wemen, New Delhi

Spokesmen :
1. Shrimati Vimla Farooqi,
General Secretary.

g. Shrimati Maya Lahiri, Member,
a4 Prof. Ishwar Dayal,
International Management Institute, New Delhi.

5 Shri M.M. Ahuja,

Direct Agent,

Life Insurance Gorporation of India, New Delhi.
% Reserve Bank Employees’ Association, New Delhi

Spokesmen :

t. Shri Harish Sharma,
Secretary:

2. Shri-Ghander Shekhar.
3. Shri M.L. Malkotia

21-3-198¢

21-3-1984

31-3_-1984

20-3-198¢

on-9-198¢

oe-s198y

17

43

< v)

.4



(vi)

7 Al India National Life Insurance Employees’ Federation,  10-4-1984 46
New Delhl.
Spokssmen ;

1. Shri N. Ghakravorty,
General Secretary.

2. Shri V.K. Sharma.
8 All India N.G. Audit and Accounts Association, New Delhi  10-4-1984 52
Spokesman :
Shri S.K. Vyas, President,
9 Democratic Youth Federation of India, New Delhi 11-4-1984 87
Spokesmen :

1. Shri Hannan Mollah, M.P.
Gencral Sccretary.

2. Shri M.A. Baby, Joint Secretary,
10 Electricity Employees' Federation of India, New Delhi. 11-4-1984 6o
Spekesmen :
1. Shri Jogendra Sharma
2. Shr1 Jagdish Chand.
AHMEDABAD
11 Government of Gujarat, Gandhinagar 16-5-1984 63
Spokesmen :
1. Shri Arun Sinha, Secretary (Expenditure)

2. Shri L. Man Singh,
Director of Institutional Finance.

3. Shri K.K. Baxi,
Director (Burcau of Public Enterprises)

4- Shri G.P. Sampat,
Director (Budgetary Resources).

8. Shri R.M. Doctor,
Director of Insurance.

12 () Consumer Education and Research Centre, 16-5-1984 77
Ahmedabad

Spokesmen :

1. Shri Manubhai Shah, Managing Trustee.
2* Shri LR. Oza,
8. Ms. U. Dharmadhikari

(b) Consumers Protection Association, Himatnagar. 77
Spokesam :
1. Dr, Niranjan Nath




(vid) .

2. Shri Madhu Sudan Mehta

18 WMWUM.

Spokesmen ;
3. Shri Mahendra Shakarabhaj Patel
2. Shri D aya Shanker Vidyarthi
8. Shri Amrut Lal Ghunilal Raval

BOMBAY
14 All India LIC Employees Federation, Bombay
Spokesmen :
1. Shri P.P. Patil, Genéral Sccretary.
2, Shiti A.V. Nachane, Joint Secretary.
8. Shri Pradip Ranjan Paul

15 Government of Maharashtra, Finance Department,
Bombay

Spokesmen :

1. Shri J.D. Jadhav~ Secre
RurlJl De;'elopmem Dep:fy'

2. Shri A.B. Palekar— Secretary, Finance
8. Shri R. H. Kumavat— Deputy Secretary
4. Shri V.B. Nane—Director of Insurance

16 Shri J.R. Joshi, Ex-Chairman, LIG, Pune
17 General Insurance Employess’ All India Assodiation,
. Bombay

Spokesmen :
1. Shri K.S.B. Pillai, General Secretary.
. Shri J.G. Kothare
. Shri P.P. Ravindranathan
. Shri K.8. Samant
5. Shri V.R. Deshpande
6. Shri M.S. Upadhyay

18 Nadoaal wdm.wm Bombay
Spokssmen ;

1. Shri 8.D. Kulkarni, Vice President
2. Shri B.S. D ogra, General Scc:gtu—y.
4. Shri M.8, Moghe, Organising Secretary.

> W

18-3-1984

18-3-1984

18-5-1984
18-3-198¢

18-5-84




(viii)

I [

19 AltIndia SQ/ST. Neo Buddhist LIC Employees, Bombay

Spokesmen :
1. Shri V.K. Pagare, President
2. Shri J. R. Jayant, General Sceretary
g. Shri S.N. Thakur, Ex. Comm. Member
4. Shri K.K. Turkane, Office-Sccretary
5. Shri N.P. Meshram, Auditor.
@o Shri Mohan Dharia, Vijaynagar, Poona}
a1 -Aocturial Society of India, Bombay
Spokesmen ;
1. Shri V.H. Vora.
2. Shri R.M. Mechta
3. Shri R.K. Daruwalla
2  All Indis Genfederation of Baak Offiesrs’ Orgacisation,
Bombay.

Spokssmen :
1. Shri L.V. Subramanian
2. Shri Visu Viswanath
as Retired Insuramce Officers Association, Bombay

1. Shri S.N. Vaidya
a. Shri T.P. Panthkey
3 8hri C.D. Jhamb.
24 Bombay Chamber of Oon_unm .-qm

Spokssmen:
1. Shri P.J. M. Pankar
2. Shri B.P. Gunaji
3. Shri Uday Khanna
4. Shri G.M, Manian
5. Shri G.S. Shah
6. Shri S.M. Billimoria
7. Shri K.D. Patel
8. Shri N.H. Thonawatla

An &
L .':;‘!;ﬂ' Insurance Employess 4

Spokesmen :
1. Shri R.A. Monezes
z. Shri R. D. D’ Sonza
g. Shri G.R. Kurtarkar

18-5-1934

19-5-1984
19-5-1984

19-3-1984

19-5-1984

. 19-5-1084

Joyigbs

T

119
126

131

136

e

4t




(ix)

27
28

29.

30

81

Life Insurance Employoces’ Congress (WZ), Rajkot
Spokesmen :

1. Shri Madhsudan Sawant,
General Secretary.

2. Shri M.G. Gohil,
Joint Szcretary.

TRIVANDRUM
Shei M. Abubaker, Mayor, Corporation of Trivandram

Dr. Jacob Eapen, Syndicate Member Univerrity of Kerala,
Trivandrum.

National Life Insurance Employees’ Association,
Koshikode

Spokesmen:

1. Shri K. Anandan Nair.

2. Shri A. Bhagvatheeswaran.
Goverament of Kerala , Trivandrum
Spokesmen: ‘

1. Shri M.P. Ramakrishnan Nair,
Director of Insurance Deptt.

2. Shri A.G. Zachariah, Joint Sucretary,
Financc Department, Goveronment of Kerala,

Federation of the Life Insurance Corperation of India
Class I Officers Association, Calicut

Spokssmen :

1. Shri G.N. Sridharan,
General Scerctary.

2. Shri Dharmendra Kumar.

8. Shri R. Rajagopalan.

19-5-1984

22-5-198¢
22-5-1984

22-5-1084

23-5-198¢

23-5-1984

Natioaal Life Insuraace Employees’ Asseciation Trivandrum 23-5-198¢

Spokesmen :
t. Shri V. Indusckharan Nair,
Working President.

a. Shri K. Gopalakrishnan Nanpiar.
8. Shri P.K. Ninan,

MADRAS
Madras Lastitute of Development Studics, Madras
Spokesmen ;
1. Dr. K. Nagaraj,

2. Shri K. Bharathan,
8. Shri V.K. Ramachandran,

—

24-5-1984

142

143
146

150

158

160

172

1]




(x)

35

37

g8

39

South Zone Insurance Employees Federation, Madras
Spokesmen :

1. Shri N.M. Sundaram, General Secretary

2. Shri 8. Rajappa, Joint Secretary

3. Shri T. Rajarao, Joint Secretary

Shri A. Ramachandran, Barrister-at-Law
Row and Reddy Advocate, Mad.as.

Centre of Indian Trade Unions, Tamil Nadu State
Commiittee, Madras

el

Spokesman :

Shri V.P. Chintan
Vice-President

The Hindu, Madras
Spokesman ; ‘
8hri N. Ram, Associate Editor
Insurance Corporation Employees Union, Madras:
Spokesmen :
1. Shri K. Natarajan.
2. Shri A.V. Venkataraman.
8. Shri K. Chandru.

Coansult ative Committee of the City Qhambers of
Commerce,

Spokesmen :
1. Shri AQ.D. Vidyasankar
2. Shri V. Soundarajan
3. Slri T.G. Krishnamurthy
4. Shri M.S. Sambasivson
5. Shri J. Prasad Davids
6. Shri Vasudevan

40 South Zome Life Insurance Employees’ Congress,
Trivandrum

Sposkesmen :
1. Shii K.O. Thomas
2. Shri V. Ambalam

3. Shri S. Varadan
4. Shri M.V.S. Mani

24-5-1984

24-5-1984

25-5-1984

25-5-1985

25-5-1984

25-5-1984

25-5-1984

191

216

2s

231.

232




(i)

41

43

45

47

HYDERABAD
All India Trade Union Congress, New Delhi
Spokesmen :
1. Dr. Raj Bahadur Gour, Secretary.
2. Shri S.K. Sanyal, Secretary,

Shri J. Matthan, Ex-Chairman, LIC

All India Scheduled Castes, Scheduled Tribes and Neo-
Buddhists’ LI.C. Employees’ Madras

Spokesman :

1. Shri P. Kadirvelu,
Vice-President.

2. Shri 8. Sundararaj,
Joint Secretary.

3. Shri A Thirumalaisamy,
Organising Secretary.

Visakhapataam Insurance Institate, Visakbapatnam
Spokesmen :

Shri V.S. Prakasa Rao,
Honorary Secretary.

I!-;;m&rpmﬂu Employees’ Congress,

Spokesmen :

1. Shri K.V. Appa Rao,
Working Committec Member,

2. Ch. Subba Rao, General Secretary.

CALCUTTA
AﬂlndlnNudondlmmuOﬂmMOdm
Spokesmen : .

1. Shri K.K. Banerjee

2. Shri A.K. Ghakraborty

3. Shri J.J. Santra, General Secretary.
Eastern Zone Insurance Employees’ Association, Calcutta
Spokssmen : '

4. Shri Ranjit Ghosh, President

2. Shri Shanti Bhattacharjee, General Secretary

3. Shri Saradindu Bagchi, Committee Member,

12-6-198¢

12-6-1984

12-6-1984

13-6-198¢

13-6-198¢

14-6-198¢

14-6-1984¢

238

249

239

282

292




(xii)

¥

49

5t

33

Jatiya Jiban Bima Karmachari Samiti, Calcutta 14-6-1984
Spokesmen :

1. Shri K.P. Ghakraborty, General Secretary.

2. Shri Bibhuti Bhusan Das

‘3. Shri Bibhuti Bhusan Basu

4. Shri Santosh Kumar Mukherjee.
Life Insurance Agents’ Foderation of India, Calcutta ’ 14-6-1984
Spokesmen ¢

1. Shri K.L. Thukral, President.

2. Shri N.G. Chandak, Vice-President.

8. Shri A.K. Purkayastha, Secretary General

4. Shri M.R. Das, Member Secretary,

5. Shri R.N. Malhotra, Member,

‘6. Shri A. Pal, Member
Peerless Employces’ Unlon, Calcutts. 15-6-1984
Spokesmen : -

1. Shri Jahor Lal Mookherjee.

2. Shri Shyamal Dutta Gupta, Sccretary.

3. Shri S.N. Bhowmik, Vice-President.
All India Insurance Employces® Association, Caloutta, 15-6-198¢
Spokssmen

1. Shri Ghand crasckhar' Bose, President.

2. Shri B.S. Sharma, Vice-President.

3. Shri Saroj Ghaudhuri, General Sccretary.

United Movement of Workers, Employess and Teachers, 15-6-1984
Waest Beagal, Caloutta

Spokesmen 2

1. Shri Bhabatosh Roy,
Working Gommittee Member,

2. Shri Barada Bhattachar
Working Gommittee Mz:x,\ber.

Shri Kalyan Dutt, Professor of Economics Calcutta 15-6-1984

303

309

322

322

333

33
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A

(xii)

NEW DELHI
54 Central Zone Insurance Employess’ Federation, Kanpur 6-7-1984
BSpekesmen 1
Shri Ramji Ram.
Pl'"ide‘tu
2. Shri K.G, Tewari,
General Secretary.
8. Shri R.M. Mishra,
Joint Secretary.
55 Shri Bhubaneswar Bhuyan, M.P. 7-7-1084¢
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President.

< (iiy Shri V. P. Anand, !
General Secretary, !



(iil) shri M. R. Kapur,
Joint Secretary.
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Spokesmen:
(i) Shrimati Ranjana Nirula,
‘ Vice-President.
{ii) Shrimati Rita Karat,
General Secretary.
(iii) Shrimati Indu Agnihotri,
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HL Nationsl Federation of Indian Women, 1002, Ansal Bhawan, 16 Kasturba
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Spokesmen

(i) Shrimati Vimla Farooqi,
General Secretary.

(ii) Shrimati Maya Lahiri, Member
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Spokesmens

(i) Shri V. P. Anand,
General Secretary.

(ii) Shri H. S. Sahni,
President,

(iii) Shri M. R. Kapur,
Joint Secretary.

(The witnesses were called »: and
they took their seals).

MR, CHAIRMAN: Kindly introduce
yourself and your colleagues to this
Committee.

(The witnesses introduced them-
Selves to the Committee),

MR. CHAIRMAN: Before you start
your evidence I would like to make
it clear to you that your evidence
shall be treated as public and is liable
to be published unless you specifically
desire that all or any part of the
evidence given by you is to be treated
as confidential.

I may also explain to you that even
though you might desire that your
evidence may be treated as confiden-
tial, such evidence is liable to be made
available to the Members of Parlia-
ment,

SHRI V. P. ANAND: Sir, I assure
you that 1 will maintain the dignity
of the House. You may deal it aa
you deem fit.

MR. CHAIRMAN: Mr. Anand, you
have already submitted this memo-
randum. Have you thrown any light
on any clause of the Bill in it or you
have simply made some general
remarks?

SHRI V. P. ANAND: We have not
dealt with the clausges, but this js our
general view and understanding by
serving in the industry.

MR. CHAIRMAN: Have you said
anything about any of the clauses of
the Bill?

SHRI V. P. ANAND: I have only,
touched clause 32 which provides for-
tribunals and other committees as pro-
posed under the Bill

MR. CHAIRMAN: Do you want to
‘say anything other than what you
have said in your memorandum?

SHRI V. P. ANAND: Nothing, Sir.

MR. .CHAIRMAN: Do you agree
that the new set up envisaged in the
Bill will provide proper environment
for rapid growth of business and’
satisfactory service to the policy-
holders?

SHRI V. P. ANAND: Yes, Sir.



MR. CHAIRMAN: Do you agree

thgt the provisiong made in the Bill
giving to the new Corporations pri-
mary responsibility for the intensive
development of life insurance business
within their assigned zones wil] ensure
wider spread of business, particularly
in the rural areas?

SHRI V. P. ANAND: Yes, Sir.

MR. CHAIRMAN: You have stated
in your memorandum ‘the groupism
at top management has jeopardised the
growth of industries’. Please elabo.
rate.

SHRI V. P. ANAND: It js a matter
which is known from top to bottom
and there is criticism. At Central
Office many things are happening and
those run upto the Branch Office.
Whenever there is a matter of pro-
motion or transfer, there are pulls and
pushes. When we go to the re-

1 gional or zonal leve]l and if we

k intervention of one officer
or the other in the settlement of
grievances, the other officer gets
annoyed saying that such and such
officer was previously approached. It
is better that you get it redressed
through him, because that officer does
not fal] in his group.

MR. CHAIRMAN: Do you appreciate
the idea of a tribunal.

SHRI V. P. ANAND: Yes, Sir.

MR. CHAIRMAN: What are your
observations about promotion policy?

SHRI V. P. ANAND: There is no
promotion policy. For the last one
a year some gsigns of promotion have
started. De-centralisation has provided
some avenueg of promotion and the
promotions which are in existence,
they are a very few. They are not
objective. They are subjective. We
want that promotion policy should be
liberalised as in the case of Class I
officers. It should be automatic. When
this system is introduced and people
are given incentive, naturally every-
body, keeping in view their status or
position, would like to work in the
rura] branches.
MR. CHAIRMAN: What are your
(‘ suggestions for dove-tailing promotion
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policy to the growth of businecss parti-
cularly in the rural areas?

SHRI V. P. ANAND: There is stag-
nation all along. 50 per cent of the
employees are retiring in their recruit-
ment cadre, There is stagnation and
there iz no expansion. It is harmful
for the policy-holders too.

MR. CHAIRMAN: You have mea-
tioned in your memorandum about the
Administrative Reforms Committee,
etc.

SHRI V. P. ANAND: These are the
extracts taken from the recommenda-
tions and Report of the Committee.

MR. CHAIRMAN: You have said
that there appears to be lack of identi-
fication and a sense of belonging in
the management of personnel at all
levels.

SHRI V. P. ANAND: So far as the
contact between management and
employees is concerned, there is defl-
nitely a gap. Here, at the Zonal
level, the Zonal Manager ig hardly
available for 2 or 8 days at the head-
quarters. You would be surprised to
know that the agenda which I sub-
mitted in the month of June last year
is yet to be discussed. It has not yel
been acknowledged. He {g either busy
or on tour to Bombay where ' our
Central office is located.

MR. CHAIRMAN: Do you totally
agree with the statement of objects
and reasong of this Bill?

SHRI V. P. ANAND: Yes, Sir.

MR. CHAIRMAN: What is yout
assessment of the quality of service
rendered to the policyholders at pre-
sent? v

SHRI V. P. ANAND: 1t is not satis-
factory. But after. decentralisation,
we see some signs of improvement.
But once thig competitive spirit is
introduced at higher level since the
policyholders services are linked with
the registering of new business, we
will expect business from the market,
So, in the interest of growth of busi-

/
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oees, policyholders’ service is a must
and most essential.

MR. CHAIRMAN: What steps do
you suggest for the improvement of
services to policyholders?

SHRI V. P. ANAND: It ig by open-
ing more branches and opening new
sub-offices or branch offices in almost
Tehsil level or Taluk level, and fixing
up the limited number of policies to
be serviced by each branch,

MR. CHAIRMAN: What is your
experience regarding the industrial
tribunals and courts in  service
natters?

SHRI V. P. ANAND: We welcome
this concept. Now, what we find is
"¢ have certain cases from Varanasi
~1d then from Kanpur and every
time, people have to come down to
Delhi for these cases. Lot of money
is being spent for journey and time
is also wasted in taking leave etc. If
tribunals are set up, I think, these are
to be set up naturally at prominent
places. I think, the burden on the
employees of LIC, in that case, would

“be diminished.

MR. CHAIRMAN: You have stpted
in your memorandum about the/set-
ting up of the tribunals as provided
under Clause 32 of the Bill, for the
redressal of grievances with respect to
service matters. You are for it.

SHRI V. P. ANAND. Yes, woe
have definite evidence to show. that
the employees are unnecessarily ha-
rassed on one count or other; they
are charge-sheeted and so on. Imter-
nal inquiry committees are consti-
tuted. What happens ig this. If
there is a quarrel between an em-
ployee end an ADM, in all fairness of
Justice, the inquiry officer should be
above the leve] of the ADM. But in
many cases we have found that the
Administrative Officer who is a
subordinate officer to the ADM s
appointed to conduct the inquiry.
8o, under such circumstances, we do
not expect that fair justice will be
given to the employee.

Now, by opening the avenue of
tribunals, we feel that justice will
be done to the employees. If an
employee wishes to go, crossing the
channel of administrative set-up, to
the tribunal—that is a welcome
thing—we can expect more relief
and fair justice from the tribunals
for the employee concerned.

SHRI SUNIL MAITRA. In your
memorandum, you have stated that
the LIC management has been given
a long rope and free hand to pursue
its objectives, that is the objective
of insurance and allied matters, and
that even after 28 years of its exis-
tence, the rural business is not even
25 per cent of the total business.
The rural business at the moment is
very much less than 23 per cent.

SHRI V. P. ANAND. I have stated
that it is not even 25 per cent.-

SHRI SUNIL MAITRA.
cent i in relation to the
sured or the policies?

SHRI V. P. ANAND. The sum as-
sured.

SHRI SUNIL MAITRA. The num-
ber of policies in the rural areas at
the moment, according to the last
year. Annual Report of the Corpora-
tion, is 32.09 ‘per cent] as is evident
from the accounts submitted by the
LIC. Do you agree with that?

SHRI V, P. ANAND. Yes, Sir.

SHRI SUNIL MAITRA: So, to say
that it is not even 25 per cent is not
correct.

SHRI V. P. ANAND: My memo-
randum {is based on the last year’
figures.

MR. CHATIRMAN: Can you tell us

what is the total number of policy
holders in the country?

SHRI SUNIL MAITRA:
crores and 44 lakhs,

MR. CHAIRMAN: What s the
number of policy holders who belong
to the rural areas?

25 per
sum as-

‘It is 2
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SHRI V. P. ANAND: Hardly a
few lakhs, &

SHRI SUNIL MAITRA: How do
you come to this figure?

SHRI V. P, ANAND: We have a
population of about 70 crores. There
are people who have taken 10 to 12
insurance policies on a single name.
Therefore, when we say that two
crore people have taken insurance
policies, it cannot be interpreted that
two crore insurance policies are issued
to different persons,

MR. CHAIRMAN: How many peo-
ple have such policies?

SHRI V. P. ANAND: The number
of insurance policies issued comes to
two  crores. But those insurance
policies hardly cover one crore of
people who are insured.

MR. CHAIRMAN: According to the
A« tistics of Government, about 60 per
cent of the ©people live below the
poverty line. It is out of question for
them to take insurance policies, The
per capita income in our country is
Rs. 1,800. If I go in for one
insurance policy of Rs. 1,000/, I have
to pay Rs. 40/- PM. How many people

* do you think can afford in this country
‘to go in for life ipsurance policles? .

SHRI V. P. ANAND: In the Sixth

‘Five Year Plan our Government have
allocated a g00d amount for the uplift
of the rural people, The economic
position of the rural people has im-
proved with the Increase in agricul-

A tura]l production. Now there is the
possibility of the rural people going
in for taking insurance policies. Aftec
all, insurance provides secial security.
The funds ultimately go to the indivi-
dual, not to the Government.

MR. CHAIRMAN: LIC does not
have its branches in 48 districts. In
your memorandum, you have stated
that there is no Branch Office in
Nagaland. But I find that there are
2 Branches in Nagaland.

SHRI V. P. ANAND: Now there is

#mall  increase in the number of

.. Branch Offices.
q

SHRI SUNIL MAITRA: In your
memorandum, you have quoted Mr,
Deshmukh, the former Minister of
Finance, as having said in the Lok
Sabha in 1956 when the LIC Bill came
up for discussion:

“The idea of nationalisation is not
new. It is evolved over the years.
We feel, to start with, we should
have only one autonomous Corpora-
tion.... and if it does not work
satisfactorily. then it will be open
to us to change over from this...”

Are you suggesting that the Life
Insurance Corporation is not working
satisfactorily and, therefore the Gov-
ernment has come-up with this Bill
to split the Life Insurance Corporation
of India?

SHRI V. P. ANAND: Yes, Sir, but
not upto expectations,

SHRI SUNIL MAITRA: If that be so,
I invite your attention to the State-
ment of Objects and Reasons incorpo-
rated in the Bill itself where they say"
that sinte nationalisation, the Life
Insurance Corporation has a fairly
Impressive record of extending insur.
ance service to the community, But
your observation is that the function-
ing of the LIC has not been satisfac-
tory. Is that correct? Have you any
comment to make on what has been
stated in the Statement of Objects and
Reasons incorporated in the Bill itself?

SHRI V. P. ANAND: We see that
every day there are increasing com-
plaints from policyholders. So far as
competition {s concerned that is also
not present in the prelent structure,
Then there are administrative lapses
like lack of direct contact. I may
also point out for the information of
the Committee that our organization
fs totally ignoring the nationsl pro-
grammes, whether it {s family plann-
ing or incentive to disabled persons
or any call, for that matter, given by
the Government from time to time.
When they are not getting time to
enforce such programmes, it means
that they do not have time to think
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about the industry. In our organiza-
tion, there ig no sports programme,

SHRI SUNIL MAITRA: The obser-
vation made in your memorandum
and the observation made by the
Government in the Statement of
Objects and Reasons incorporated in
the Bil] itsel are not supplementary
or complementary, but contradictory.
Thig is what 1 want to point out.

SHRI BHIKU RAM JAIN: It has
been said that the claims are not
settled expeditiously, and many claim-
ants have to go to court which process
takes a long time. What is it due to?

SHRI V. P. ANAND: We suggest
that to settle the claims, the proce-
dure should be made easier and
simpler. In certain cases when the
claimant has to go to court after it
hag been rejected by the Corporation,
no social justice is given; social justice
is denied to the man who all along
contributes to life insurance from his
hard-earned money. If the procedure
{s made easier and simpler, then I
think we can overcome this problem.

SHRI BHIKU RAM JAIN: Do you
mean to say that thig is because of
the monopolistic tendency of the LIC?

SHR! V. P. ANAND: So far com-
petition is at a very low level and if
I say it is totally absent, that would
be correct. And if that competitive
spirit is created amongst the Chair-
men of five autonomous bodies, I
think that will be good.

. SHRI BHIKU RAM JAIN: You said
lathargy in settling these claims be-
cause of the monopoly it the LIC or
lg it for any other reason?

SHRI V. P. ANAND): That iz what
1 am saying, we should make the
procedure simple.

MR. CHAIRMAN: Can you give
me the number of death claims?

SHRI V. P. ANAND: I do not have
the figures.

MR. CHAIRMAN. I can tell you,
It is 73,174 and out of that 28,702 re-
main still outstanding.

lied

SHR] BHIKU RAM JAIN: Apart
from death claims, even the maturity
claims remain pending. They are
not paid in time and people have to
approach the officers.

MR. CHAIRMAN: Maturity claims
as already mentioned, their number is
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With due respect, I cannot conceal it;
because you have put the question
that they are less qualified; I have

to say that thiere wure instances
where an officer of the rank of Divi-
sional Manager is an under-matric,
But, he is supervising the M.A., M.Sc.

and other highly qualified people.
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MR. CHAIRMAN: ({Is it correct
that the sweeper of cleaner gets
Rs. 1,447]- 7 Am I correct that at
the beginning he gets Ra. 700|- as
salary.

SHRI. V. P. ANAND: Sir, the
grades of Class IV employees start
with a basic pay of Rs. 118 ending
with Rs. 245|-.

SHRI N. K. BHATT: How much
does it come to? /

SHRI V. P. ANAND, It comes to
Rs. 800 to 500 approx.
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MR. CHAIRMAN: How much does
the Cleaner gets at the start of his
service?

SHRI V. P. ANAND: He gets Rs.
728|- ut the beginning and he reaches
thie maximum in 20 years.

SHRI SEN: Mr. Anand, you have
said that you are in-agreement with
the aimg and object of this bill,

SHR] V. P. ANAND: Yes Sir.

SHRI SEN: Please first tell what
are the factors which are standing in
the way of expansion of LIC?

SHRI V. P. ANAND: Our past ex-
perience shows that the present
structure of LIC has become unmana-
geable by the present set-up. Unless
it is split up into convenient units I
don‘t think there will be further ex-
pension,

SHRI SEN. What are the factors
standing in the way ot growth so that
this Bill may try to. remove those
hurdles.

SHRI V. P. ANAND: I have al-
ready submitteq -groupism at the
Central office is also a hurdle. They,
therefore, do not apply their full time
to growth, [f the officers have fre-
quent tours of the rural areag and
massive publicity is underteken then
growth is possible.

SHRI BHATT: There are policy
holderg to the tune of 248 crores. I
hope all these policles are mmning
ones and not dead ones.

SHRI V. P. ANAND: These are th:
running policies. e

.o

SHRI BHATT: Do you want these
five bodies to be autonomous ones so
that there can be more competition?

SHRI V. P. ANAND: The concept
of splitting up the entire industry
into five unitg is practicable and we
suppoyt it becaude there would be
three tier administration as against
the four tier administration at the
moment. The efficiency will also
&row.

SHRI N. K. BHATT: You said there
is ‘groupism. If you have 5 corpoora-
tions, will groupism be eliminated?

SHRI V. P, ANAND: Yes. There
will be an element of competition
among the new corporations. The
thrust of the competition would call
upon the officers and they will have
to avoid this groupism. It will help
the growth of business.

SHRI N. K. BHATT: You said that
it is now a monolithic thing. If there
are 5 corporations will it help? You
said, there is no involvement of
employees in  implementation of
policies,. How to make the insurance
business more effective and purpose-
ful? Have you got any concrete
suggestions?

A

SHRI V. P. ANAND: Naturally we
would like that concept of manage-
ment participation should be intro-
duced. Mutually we can decide. We
have tried to talk to the management;
but they have discouraged; they have
alsp refused to talk on this -saying
that these are national issues, let the
Government decided alone. That
guitable atmosphere is to be created.
If employees are allowed to participate
in policy making it will go a long
way in this respect.

SHRI N. K. BHATT: What is your
reaction about introduction of compu-
ters in the Life Insurance? Will it
offect the employment opportunity
adversely?

SHRI V. P. ANAND: It is not going
to effect it all,



st Wi W ¥R ;WY gFo wTo

#lo ¥ wH ¥ § W ¥ "I
4 g agt wr wrd-sowAr w0 QF
qriedt gewT squr Jovar § v
w1 Afew woar qrfed arc GormAT
oW orer & o) ¥y TYLT wgr owar 7

ot wfto drowmmy : ¥ TTAT Fed
qers ¥ T g omw &

st e omdw:  ag  arfe
EwET ¥ owrge A wa o g
g ?

sft wfto dto vy : @AY W@
Lmtmh w wr ¢ oar
gudieedr arfeet araT qw A
¢
ot vig vw dw : ag A arfedY
T fowA T @ agr, 99 ® 947
o & fs 5w ¥ A i fear &

st oo : Tar }fw
g Undw e ghr §, Iw ¥
QP gnit & s S amge ¥ da
urar §-ag WM W § g &,
o T & &% ¥ ofg I AN wo
g et g &

I w1 ferd o e A g @
21 9fF ag 9% ¥ s v &

MR. CHAIRMAN: What about total
unaccountable amount?

SHRI SAHNI: That figure is not
available for the whole country. It
is about 10 lakhs for Delhi divisiom.
This is transferred to revenue ac-
count aftep 5 years. it is returned
back.
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SHRI SAHNI: During these five
years, offices have also been {rying
to locate the policy-holders. We
write to the gddressees availeble on
the receipts and we try to contact
the persons.:

st Wto dto T : KX g8 FAX
¥ B ¥ afrdlr Hewe o mfY
frreer ofic qge Wt wff &, vw W
i qg s e aft &

SHRI SUNIL MAITRA: In their
Memorandum they say that persoms
from the cadre of Additional General
Manager have limited knowledge of
understanding and educational qua-
liication. Now, one person affer bha
became the Chairman, this Goverse
ment had promoted him to the poss
of Governor of Reserve Bank of
India. Do you consider him tmder-
qualified? )

SHRI V. P. ANAND: We have not
referred about the persons you are
thinking about.

SHRI SUNIL MAITRA: You have
mentioned this in your memorandum.
Do you consider that thig man is un~
der-qualified?



SHRI V. P. ANAND: By writing
this I did not mean that I wanted to
cast aspersion on anybody. My con-
tention by writing this paragraph is
that al] these Chairmen were from
the industry itself. @ The point of
groupism started only when there
wasg a Chairman from the industry.
Otherwise, there was no criticism
previously, There wag a complete co-
ordination and there ‘was better re-
sult of the administration.

LHRI KUSUMA KRISHNA-
MURTHY: Now, for the last 28 years,
that is, after this business was taken
over by the Government, the busi-
ness has not exceeded 25 per cent or
s0o. My friend here says that it is
about 30 per cent or 32 per cent. But
you must know that 80 per cent of
our population live in the rural areas.
Now some of the districts are totally
neglected. Of course there is need
for expansion by splitting up the Cor-
poration. Do you mean to say that
this would) create social security in
the rural areas?

SHRI V. P. ANAND: Yes, there
would be a thrust of business and a
gense of competition would be gene-
rated and naturally, we would go to
the untapped areas, and that is the
resource we want to utilise, By bring-
ing more people under the cover of
fnsurance we can certainly provide
them social security.

SHR2 KUSUMA KRISHNA
MURTHY: You said that by this you
svould have more promotional
mvenues. How?

SHRI V. P. ANAND: Expansion
means opening of new  branches.
WMaturally, there would be more staff
#m4 more opportunities for promotion
ate.

SHRI SATISH -AGARWAL: The
growth of LIC hag been primarily on
pocount of two reasons; one, the mono-
poly of the LIC and two, the consci-
ousmess and awareness of the people
at large to go in for insurance. The
third reasons is perhaps concessions
available in income-tax. So far as the
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procurement of business is concerned,
who are the agencies in the field, who
effectively do this work? This is not
the Chairman, Divisional Manager or
others. Are they the field officers, or
the development officers?

One is the life insurance agent. The
other is the development officer ap-
pointed by LIC on a whole-time basis.
He is an employee of the LIC. Are
there any other persons?

SHRI V. P. ANAND: No.

SHRI SATISH AGARWAL: The
agent does not know as much as the
development officer. The main infor.
mation is with the development officer.

SHRI V. P. ANAND: To some
extent this. is correct, but the role

of the development officer is to train’

the agents.

SHRI SATISH AGARWAL: Has
there been, at any point of time, any
training camp organized by LIC for
the training of agents?

SHRI V. P. ANAND: Yes; there is
a regular training programme for the
agents.

SHRI SATISH AGARWAL: Two
years back, most of the agents were
wiveg of Government employees and
of LIC employees.

SHRI V. P. ANAND: I think Gov-
ernment is fully aware of the fact as
you have said, that the agents were
the spouses of Government employees.
Actually, the main force working be-
hind them was the Government em-
ployes themselves. .

SHRI SATISH AGARWAL: Effec-
tive contribution of the agents was
practically negligible, two years back.

SHRI V. P. ANAND: ] agree.

SHRI SATISH AGARWAL: So far
as agents’ contribution is concerned,
are you aware of any circumstances
wherein they rendered any service to
the policy-holders after the first or
second year? They get a sizeable per-
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-vcen'\tage as commission in the first few
. years; and thereafter, they get 3 per
<cent throughout.

SHRI V. P. ANAND: We have two
#.tegorie, of agents; one is the career
agents, and the other, the gencral
part-time agents. Career agents will
Itry to keep contact with the policy-
holders, because it is their career.
Part-time agents give service for 2 or
8 years, but, thereafter, the services
are more or less rendered directly by
the branches.

SHRI SATISH AGARWAL: Does
the policy.holder in such a situation
have an option to change his agent?

SHRI V. P. ANAND: I think, no.

SHRI SATISH AGARWAL: Ig it
justified? Suppose a particular agent
ﬁs not render any service to the
policy-holder, why should thig be so?

SHRI V. P. ANAND: We are not a
party to policy-making. But we agree
with you that the policy-holder must
have an option to change his agent, it
the first agent does not serve him.
This point, however, has not been
considereq by LIC.

SHRI SATISH AGARWAL: Can
any person become a policy-holder
directly from LIC office, without the
interference of an agent?

SHRI V. P. ANAND:
gireet business.

SHRI SATISH AGARWAL: In such
direct cases, don’'t you think you
should give at least 13 per cent com.
mission to the man concerned in the
LIC office, so as to attract more busi-
ness? You were giving about 28 per
<ent to the agents as commission.

SHRI V. P. ANAND: Earler, the
LIC employees could also become
agents. Previously there wag a provi-
sion that LIC employees can algo have
an agency. I do not know what pro-

pted LIC management to stop that
3 that provision had been there, as

It ig called
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per your suggestion, these people
would have benefited out of it.

SHRI SATISH AGARWAL: What is
the ratio of the career agents and the
part-time agents?

SHRI V. P. ANAND: I do not know.
But roughly the career agents are not
more than 10 per cent. 90 per cent of
them are part-time agents.

SHRI SATISH AGARWAL: The
premium rateg in foreign countries
are much less than yours, The period
of policies is also much less than
yours. Have you' made any stedy
that the premium rateg and the period
of the policies should be reduced?

SHRI V., P. ANAND: We do subs-
cribe to this view that the premium
rates are high and they need due con.
sideration. But in view of the increase
in bonus I think we are meeting the
aspirations of the policy-holders.

SHRI SATISH AGARWAL: The
Indian insurance companies aborad
are not attracting much business be-
cause premium rates are high, red.
tapeism is there, nepotism ig there and
the claims are not settled in time.

SHRI V, P. ANAND: Yes, it is
there,

SHRI SATISH AGARWAL: So far
as 1982 is concerned, what has been
the total premium?

SHRI V. P. ANAND: I do no¥
know. “

SHRI SATISH AGARWAL: The
LIC must have a businesg of more
than Rs. 2000 croreg roughly. The pre-
mium income should have been round
about Rs. 100 crores. The commission
allowed to the agents should have
been Rs. 25 crores. The commission
payable to the agents is 33 per cemnt
if we assume that certain policles
elapse. It means that so far as that
particular year is concerned, practi-
cally Rs. 9 crores are paid to the
agents by way of commission and no
benefit to the policy holders or to the
LIC. L e
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SHRI V. P. ANAND: That ig cor-
Tect to some extent.- .

SHRI SATISH AGARWAL: 1In
those cases, has the LIC made any
study with regard to those elapsed
policies, because the same man is hav.
ing a policy next year and having a
commission of 25 per cent?

SHRI V. P. ANAND: Not to our
knowledge,

SHRI SATISH AGARWAL: ' Are
you aware of any agents who are
generally indulging in such policies?
They have some policieg which lapse
and again they issue more policles.
Has any action been taken against
such agents?

SHRI V. P. ANAND: If a policy
lapses, unless and until the first policy
ig revived we do not extend their
licence.

MR. CHAIRMAN: JVhat ig the posi-
tion in the last four years?

SHRI SATISH AGARWAL: More
information can be elicited on]y when
the LIC officials come.

MR. CHAIRMAN: Thank you.
(The witnesses thhen withdrew).

1I. Janwadi Mahila Samity, 8 Vithal-
bhai Patel Hotuse, Rafi Marg, New
Delhi-1.

Spokesmen

(i) Shrimati Ranjana Narula,
Vice-President,

(ii) Shrimati Rita Karat,
General Secrefary.

(iii) Shrimati Indu Agnihotrl,
Member.

(The witnesses were called in and
the took thelr seats)

MR. CHAIRMAN: Before you start,
1 may point out that in accordance
with the provisions contained in Dir.
ection 58 of the Directions by the
Spesker, your evidence shall be treat-
ed as public, and is lable to be pub-
lished, unless you specifically desire
that all or any part of the evidence
given by you should be treated as

conﬂdential. Even though you might:
desire your evidence to be treated as
confidential, guch evidence is liable to

be made available to the Members of
Parliament,

SHRIMATI RANJANA NARULA:
I would like to emphasize some points.
We, as women, are vitally concerned
with this question of life insurance,
because 80 per cent of the claims are
death claims, which women get as
widows of the deceased. Besides that,
16% of the employees in LIC are wo-
men, which is a fairly large number,
about 6,000. So, obviously, the impli-
cations and effect of the proposed le-
gislation are bound to have some im..
pact on women.

We would like to limit the para-
meters of our deposition to the pos-
sible impact of this legislation, not. |
only on the policy-holders and the em.
ployees of the Corporation, but also on
the entire working or functioning of
the Corporation.

We find it a little surprising that
when this public sector corporation,. .
for the last 27 years has given a good
performance, Government seek to
bring forth this legislation to split it .
up into five separate corporations. To
the best of our knowledge, all the
previous committees actually advised
against the eplitting up of the Cor-
poration, except the last one. So, we
are trying to find out the real inten.
tions of the Government in bringing .
forward this legislation,

The main argument given :21 the
Government ig that the size the
Corporation has become unwieldy and
unmanagable. Here we have to bear
in mind that our population is about-
70 crores and obviously, a public sector
undertaking in a country of our size
would have to be a large one. Besides
that to give only one example from the:
banks, the State Bank of India
has 8,859 branches and a clerical
and supervisory staff of 1,58,000.
The LIC on the other hand, has ,
only 990 zranches with  a clerical,
supervisory and subordinate ctaff of »:



little over 48,000. So, we do not under-
stand the rationale of LIC being split
up, when the State Bank, which is
;much bigger, is allowed to continue to

remain as a single ynit,

The second argument given by the
Government is that they want to im-
prove the gperational efficiency of the
LIC. While the operational efficiency
of the LIC may not be the ideal one,
it &s as good as it can be. LIC has
been in existence for the last 27 years.
At the end of December, 1837 the
number of policies with the LIC was
54,17 lakhs, which has gone up to
244.42 lakhg by the end of 31st March,
1983. I do not think that we are do-
ing too badly considering the perfor-

-mance of the other public sector
tions.

,,At is stated that the employees are
not functioning efficiently and  the
policy-holders are having g terrible
time, The per capita output per em-
ployee, which was 276 policies in 1957,
has gone upto 608 policies by 1983.
4 If that is not efficiency, J do not know
what efficiency means. Besides,
would like to point out that Govern-
ment invested in 1966 Rs. 5 crores in
LIC. By 1983 it has already recovered
. Rs, 188.12 crores. I do not think there
are many public sector undertakings
in the country with this rate of return.

SHRI SATISH AGARWAL: Not
even one.

» SHRIMATI RANJANA NARULA:
Yes, not even one. Thank you.

1 think complaints do come that the
premium rates are high and so on. I
think it is the Government policy
which restricts payment of higher in-
terest. In the current year the rate of
interest is only 6 per cent. There are
again certain things which affect the
functioning of the LIC. For one thing
the costs will go up by bifurcation.
There are going to be Directors for
all different units, Begides that, as the
running costs of the Corporation go

4@. this wil] ultimately result in the
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rise in the premium rates of the policy-
holders. Besides that, if it is split up

into 5 different corporations, thece is
going to be a very unhealthy competi-
tion between the Corporations. You
are very well aware that there is a

regional imbalance in our country and.
certain areas in our country are back.
ward. In the backward areas the busi-
nesgs will be less. So, in those corpora-
tions which are located there, the
running costs will be higher and they

will be able to offer only lower bonus: .

and they may get a higher premium
from the policy holders. So, this un-
even development will be accentuated
gradually because the policy holder

. might try to go to the other zones for

higher bonus etc. For instance, in the
Central and the eastern sector, what
is going to happen is that the carpora-
tions will go ultimately bankrupt and
millions of policy holders will suffer
as a result of that. For instance,
taka the General Insurance Company
which was divided into 4 units. What
happened then? Under the Act, the
insurance premium on moter vehicles
was 18 per cent in 1871, but it had
gone up by 50 per cent more later.
One point which ig very vital for us
is that at present the policy holders
can take their claims to the court.
With the new legislation, five claim
tribunals will be set up and the claim-
ants will have to pay Rs. 300 in order

- to appeal to them, If the claimant

wishes to go to the appellate

he will again have to pay Rs. 500.
The basic point is that the tribunals
are going to be composed of LIC em-
ployees. Then what gusrantee can the
Government or the Corporatfon glve
us that they will get impartial justice?
Recently there was the case of a
widow whose claim was rejected by
the LIC and in the High Court her
claim was accepted. There was a
comment in the Times of India at that"
time which stated very clearly that if
there is a claims tribunal, the widow
may have gone from pillar to post

and would have got no justice at all.



SHRI SATISH AGARWAL; Do you
‘have copiegs of such judgments in
which her claim wag rejected? We
would like to see sample judgments.

SHRIMATI RANJANA NARULA:
"We will submit,

SHRI BHIKU RAM JAIN: Please
.let us know the time taken at the
High Court level after the death of the

. husband.

SHRIMATI RANJANA NARULA:
The splitting has no rural thrust.
Banks are given three years to open
a new branch., So far as LIC is con-

. cerned, in all probability, it will not
. open branch in any new areas unless
profit from the business is ensured.

LIC employees have built up &
very strong democratic organsation
over the years. We, Jan Wadi, fee] that
by this legislation Goovernment seeks
to have fotal control on the wages and
.conditions of service of the employees.
If this happens, then the principle of

. collective bargaining is taken away.

Employees of the LIC are being de-
prived of their political right and of
civil liberty. There is a case of Sukh
Dev Singh, an employee of LIC. He
wanted to stand as a candidate, as an
M.I.A. Since in the first instance he
was not permitted, he fought a case.
He started a case in 1965, In 1975
there was a Supreme Court judgment
in which he was given a right to par-
ticlpate in elections and to contest

. election,

Besides that, Class II and IV are
being removed from the purview of
the Industrial Disputes Act. All the
previous legislations which obtain will
be nullified. ILO has also criticised
provision of this Act,

My submission is that this Bill be
thrown away and be rejected in toto.

If the functioning of the LIC has
to improve, that depends on the em-
ployees of the LIC. The employees of
the LIC should be involved in the
management, in all decision making,
,day-to-day functioning.
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Very low interest is given.
This should be changed,

I thank you for allowing us this op-
portunity to appear before the Com-
mittee. =

MR. CHAIRMAN.: Please refer to
clause 24 (4), It referg to the claims
Can you tell me what iz the number

of claims which are pending today
with the LIC,
SHRIMATI RITA KARAT: I am

sorry, we do not have the informa-
tion immediately with us. We can get
it, if you like.

We are a women’s organisation who
feel that this Bill is going to adversely
affect women whose husbands may be
policyholders or they may at any
tage want to become policyholders.
It is from that angle, we are opposing
the Bill. Second point is, there are
6,000 women employees in the LIC.
Apart from the fact that we are gen-
rally interested in the well-being and
democratic rights of all the employees,
6,000 women employees gre going to
be adversely affected; their service
conditions are to be affected. It is going
to have a widespread impact on the
democratic movement. That is why, we
have come before you to put forth
our view points in a gist that the Bill
is going to affect g large section of the
people adversely. We do not have
technical flgures ag to number of
claims pending etc.

SHR! SATISH AGARWAL: When
was the Janawadi Mahila Samit!
formed? ‘

SHRIMATI RITA KARAT: The
organisation was formed in 1980. We
are affiliated to an orgenisation called
All India, Democratic Womes Orga-
nisation.

SHRI SATISH AGARWAL: So,
this particular organisation is not se.
parately registered under any Act. Is
the All-India Democratic Women’s
Organisation a registereq body?

SHRIMATI RITA KARAT: No, it is
not. But we have State units func-
tioning all over India. It it one of the
laltest women’s organisations in the
country.



SHRI SATISH AGARWAL: Does it
have the constitution and aims and
objects?

SHRIMATI RITA KARAT: Certain-

. But our constitution and aims and
objects are the same as that of All
India Womens Organisation which
has membership of about 18 lakhs
throughout the country. we are func-
tioning specifically for Delhi. I am
appearing on behelf of the Delhi
unit.

SHRI SATISH AGARWAL: You
are functioning in Delhi for the last
4 years. What are your activities so
far as your unit is concerned?

SHRIMATI RITA KARAT: Thank
you, Sir, for giving me an opportu-
nity to explain our activities. Actual-
ly, we are dealing with every kind of
wamen oppression as citizen of this

ntry, women as part of the class
and> women as against the gocial op-
pression, dowry, rape and so on,

I am taiking about women, as a
class, ag working women employed
in a factory or an office and also
ebout women as  citizens of this
country. We have also appeared be-
fore the Dowry Prohibition Commit-
tee. Unfortunately, we are still
awaiting a legislation on it. We also
appeared before the Committee on
Criminal Law Amendment Bill, that
is the Rape law.

SHRI SATISH AGARWAL: Have
yeu collected any data or information
tor show " the “harassment
caused by the LIC in not admitting
the claims of widows and thet they
are forced to go to the courts to get
the claimg settled and, it so, would
You please pass on the same to the
Committee? ‘

SHRIMATI RITA KARAT: We do
not have the information with us
today. But we can Qertainly give
{h? some information in regard to

t.

MR. CHAIRMAN: What ig the
1.“& of women policy holders?
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SHRIMATI RITA KARAT: We
strongly feel that women are being
discriminated against in go far as
policy-holding is concerned.

MR. CHAIRMAN: Do you want
any improvement in the Bill or you
do not want the Bill at all?

SHRIMATI RITA KARAT: We want
that the Bill should be screpped
into.

As far as the disabilities gre con-
cerned, we have mentioned all that in
our memorandum. We say that
there is not even one clause aimed or
connected with increasing the bene-
fits to policy-holders or providing
facilities to them.

MR. CHAIRMAN: What are the"
disabilities that women suffer from?

SHRIMATI RITA KARAT: Firstly,
there is a higher premium for women.
We have to pay a higher premium.
Secondly, only those women who pay
income-tax are eligible to  become
policy_ holders,

SHRI SATISH AGARWAL: That is
not correct. It is not that only those-
women who pay income-tax are eli-
gible to become policy-holders.
That is not the position.

SHRIMATI RITA KARAT: T stand
corrected.

MR. CHAIRMAN:
other disability?

SHRIMATI RITA KARAT: In re-
gard to admitting and settling claims,
thiere is a totally unsympathetic att-
tude on the part of LIC. So far as:
the LIC ruleg are concerned, these:
sre not helpful to the policy-holders-
Then, there is the bureaucratic red-
tape. We do not feel that by
splitting the LIC into five corpora-
tions, these things are going to
be improved. We feel that it s
the mismanagement of the LIC that
is responsible for al] these things. We
want that the Bill should be scrapped
in toto. We do not feel that there is
anything in the Bill which is positive.
and helpful. Therefore, we want
that it should be withdrawn.

Ig there any



MR. CHAIRMAN: Do you suggest
any remedy for that?

SHRIMATI RANJANA NARULA:
The remedy lies in discussing the
matters. They will be able to in-
form the management how it can be
done. You are trying to put the
employees behind the barbed. wire.
You do not have any right to do that.

An LIC employee wanted to con-
test the election. The management
objected to it.

SHRI SATISH AGARWAL: You can
ask for it. .

In your memorandum you have
stated that the policy of the LIC ma-
nagement in regard to class JII and
IV employees of the LIC is that the
LIC would not.be able tp do jugtice

. to 90 percent of the widows and 50
per cent of the women employees.
Am I correct?

SHRIMATI RANJANA NARULA:
The comment we have made is regard.
ing the impact of the settlement of the
insurance policies of the total num-
ber of policy-holders in which a cer-
tain percentage of the benefieiaries
are women.  L.......

SHRI SATISH AGARWAL: You
have stated in your memorandum
that the policy of the LIC manage-
ment in regard to Class III and IV
employeeg ig such that it will retard
-work.

SHRIMATI RANJANA NARULA:
The provisions of the Bill are such
‘that class Il and IV employees of
LIC will be affected.

SHRI SATISH AGARWAL: You are
concerped with the employees of LIC?

SHRIMATI RITA KARAT: We are
~certainly concerned with any gection
-of people in a d&emocratic movement.

SHRIMATI RANJANA NARULA:
“There are lot of women who are Class
IIT and IV employggs in LIC.

SHRI BHIKU RAM JAIN: Are you
representing the employees of the
4IC or the women claimants?
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SHRIMATI RITA KARAT: There
i8s no contradiction at all. We repre.
sent women in this country. As the
women of thig country, we are inte-
vested in the development and welfare
of all sectiong of the toiling people,
be they LIC employees or other wor-
kers.

MR. CHAIRMAN: Will you suggest
any amendment to the Bill?

SHRIMATI RITA KARAT: The Bil
has tc be scrapped. No amendments
are going to help the Bill. It has ‘o
be serapped in its entirely.

MR. CHAIRMAN: These Clauses
were asked for by women.

SHRIMATI RITA KARAT, It )
going to harm women We have said
this in detail in our memorandum,

We have given our views point Ry
point 4

Thrig Bill is going to harm different
sections of our people and they include
the policy-holders and widows and
children and, the employees of the
LIC itself. As representatives of a
wonien’s organization, we fee] that we
tuve a responsibility and duty to put
{orward our case.

SiIRI BHIKU RAM JAIN: You have
said that there would be unhealthy
competition if the LIC is split. Will
it help those 90 per cent widows and
15 per cent women employces or will
it be injurious to their interest?

SHRIMATI RITA KARAT:; It will
be injurious to their interests?

SHRI BHIKU RAM JAIN: How?

SHRIMATI RANJANA NARULA: It
will be entirely disadvantageous to
the policy-holders who are in g back-
ward zone. There will be five diffe-
vent zones, The conditions in our
country, as you are wel] aware, vary
trom region to region, and for the
policyholders who live in a backward
vegion where that particular Corpora-
tion has lean business and high runn-
ing costs, the premium rates will be
high. ‘.



SHRIMATI RITA KARAT: We feel
that it ig going to be disadvantageous
Afor the simple reason that these Cor-
Jporations are going to cut each other’s
throats. It is not going to help those
areas Where there is uneven develop.
bnent, where there are poor people.

SHRI BHIKU RAM JAIN: I was
asking about the interests of women
only not about the interests of policy-
holders, because you represent women
here. In what manner will women be
“benefited if there is a competition or
no-competition?

MR. CHAIRMAN: They have given
their views. Thank you very much,

(The witnesses then withdrew),

II1. National Fedupﬂnn of Indian
Women, 1002, Ansal l!luwan

16 Kasturba Gandhi Marg, New
Dehi-1,

,‘nokesmen:

(i) Shrimati Vimla Farooqui,
General Secretary.

(ii) Shrimati Maya Lahiri,
Member.

(The witnesses were called in and
they took their seats).

MR. CHAIRMAN: I would like to
make it clear that your evidence will
be treateq as public and it is liable
to be published unless you specifically
desire that all or any part of your
evidence iz to be treated as confiden-
tial. I may also explain to you that
i ven if you may desire that your

vidence may be treated as confiden-
tial, it ig liable to be made available
" to the Members of Parllament.

Now do you want to say something
" in addition to your memorandum?

SHRIMATI VIMLA FAROOQUI:
You have allotted two hours to day
and out of that you have given more
than 1-1|2 hourg to g trade union and
just half an hour for a women’s orga-
nisation.

MR. CHAIRMAN: You ‘can have
irour full say. We do not mind.

SHRIMATI VIMLA FAROOQUTI:
We have given the memorandum. We
think the move for ‘splitting the LIC
is harmful to the pélicyholders and
people in general. The proposed
amendments are very much loaded
against the workers who are employ-
ed. We request you to put before the
Parliament that this should be recon-
sidered. We are concerned  about
women because you see as far as
{nsurance is concerned, when a man
dies and the woman is alive, she s
the worst sufferer. The proposed split
of the LIC, in our view, will make it
top-heavy and more money will be
spent on administration and gradually
it will become a small unit and in
course of time it will be split further.
So we think that that wil] not be
proper for the benefit of the people
and particularly to women.

° MR. CHAIRMAN: You have stated
In your - memorandum that the Bill
doeg not contain any provision for
increasing the benefits to policy-

holders.  Will you please elaborate
thig point?
SHRIMATI VIMLA FAROOQUIL:

we feel that if any improvement is
required, the improvement has to be
towards making a sort of increase in
the emoluments of workers. So to
make the premium less for the policy-
holders.. .

MR, CHAIRMAN: Please confine
yourself to policy-holders, You have
said about increasing the benefits for
policy-holders. I Want you to please
elaborate this point only.

SHRIMATI VIMLA FAROQOQUI:
Benefilt means two things. One is that
the premium should be lower. Second-
ly, we feel very strongly that women
are not even permitted to become
policy-holders, if they are not,earn-
ing. But majority of the women in
thig country are not earning. And
premium should be decreased. For
women it is a higher premium.

MR. CHATRMAN: It has been stat-
ed in the Objects that the proposed
reorganigation 1is also expected to 'im-



part a greater degree of dynamism in
to the working of the industry and
improve the quality of service ren-
dered to the policy-holders’ What
are your comments in this regard?

SHRIMATI VIMLA FAROOQUI:
We feel that thig splitting up of the
LIC js not going to make it a mono-
lithic thing. You are splitting up the
LIC for various reasons. Firstly, as
everybody knows, in this country, the
level of development at different Sta-
tes is different. Th poor Stateg have
lesser investment, There is less capa-
city for the people to take out policies.
Eventually if the income is lesg from
this region, then, the benefit in that
region will be less. The law is so mo-
nolithic that whatever comesg goes
for the development. This ig very
harmful, According to law, whatever
money js earned, 80 per cent of it has
to be invested in the Government
projects, The greas having higher
incomes will be getting more and
more. People feel that the backward
area will remain backward. We {feel
that this will be quite harmful for the
national development itself.

MR. CHAIRMAN (SHRI MOOL

CHAND DAGA): You know that the -

investment is made by the Planning
Commisslon and the Government—not
by the LIC.

SHRIMATI VIMLA FAROOQUI:
We know what happened in this coun-
try. Southern regiop is paying so
much. So, the money should be in-
vested in our region. We know that
this will only increase the regional
tensions and regional discriminations,

MR, CHATRMAN: It we take care
of the argument, do you think that
whatever you are expressing every-
thing is all right.

SHRIMATI VIMLA FAROOQUI:
There agre other things also.

MR. CHAIRMAN: You were telling

two thinge again and again. One is the
amount of premium which you are

pressing on. Suppose if we accept this
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demang of yourg that the premium
should be lower, then what amount
do you want to be charged from a .
villager?

SHRIMATI VIMLA FAROOQUI:'
I cannot say that. It should be lower.

MR. CHAIRMAN: What should be
the amount?

SHRIMATI VIMLA FAROOQUI:
It should be lower at least by ten per
cent. The poor people cannot pay
premiums. Whatever you have set
apart We want to give it to the villa-
gers. The LIC is not becoming popu.
lar in the villages because no work is
done there. It has to give incentives
to the villagers and explain their
case to them. Then only it may be
popular. They are so poor that you
cannot expect much from them,

MR. CHAIRMAN: When this is spli}
into five zones, naturally, the em-
ployees and the Agents will go to the
rural areas and they will have con-
tact with all sorts of people. What is
the harm in splitting up the LIC into -
five zones?.

SHRIMATI VIMLA FAROOQUIL:

1 thank it has nothing to do with this.

It iy due to the attitude of the

Government ag well as the LIC we

have to expand this in the rura] areas -
also. How to motivate the rural people -
even if they have money? They are -
not motivated to save in the LIC,

They will rather buy gold or some- -
thing like that. This is not connected

with this at all. I say that there should

be a greater incentive offered to the-
people to invest in the LIC.

MR. CHAIRMAN: Still, the rural -
areas have not been covered. This is.

our experience.
SHRIMATI VIMLA FAROOQUIL:

You have that experience. No other
effort has been made in this direction.

MR. CHAIRMAN: We find the poli-
cy holders number 2 crores and 48 -
lakhs.

What is the number of policy:
holders at present?



BMT. LAHIRI: I cannot give the
figures bccause I am not an employee

of LIC.

> MR. CHAIRMAN: You want this
LIC business to go deep into distant
villages of the country but why
should it not be split up into five
zones?

SMT. VIMLA FAROOQUI: We do
not understand how it will be possible.
At the moment there are zonal offi-
ces of LIC and if certain steps had
been taken to popularise it in rural
areas and those efforts had failed
then we would have agreed with you
about splitting but not now. Shri-
mati Lahiri would also like to add
something,

SMT. LAHIRI: I would like to tell

bout rura] areas. I give you one
#komple. The State Bank of India
has a centralised office but these
people have planning and policies for
approaching all the people. If- they
can approach all the poor people, why

not LIC also use the same type of
method,
SHRI BHIKU RAM JAIN: You

have said that if there are five zonal
offices of LIC and a particular zone
in a backward area will may not be
able to cater that area better. Now,
spposing those five zonal officeg are
having branches all over the country
then what is your reaction,

"SMT. ViMLA FAROOQUI: I don't
think that it is your proposal. Then
I would also like to say why multiply
the administrative expenses five time.
And if you think it is to introduce
an clement of competition then I say
competition is already there.

SHRI BHIKU RAM JAIN: You
said backward areas wil] not gét the
benefit. What 1 say is, let there be
competilion among themselves. Your
apprehension was that backward
area twill not be covered. But will

not gi
‘;unity?gwe better employment oppor-

876 LS—3.
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_ SMT. VIMLA FAROOQUI: I don't
think splitting LIC is the answer.

SHRI BHIQU RAM JAIN: It can be
called LIC No. 2 No. 3 and No. 4 etc.

SMT. VIMLA FAROOQUI; 'f you
want only providing employment,
there are other methods available to
Government. Not this way. There
are so many other developmental
schemes. There are other methods
of savings like Unit Trust etc.

SHRI .BHIKU RAM JAIN: I..{C
is on'y one organisation, There is
no second body.

SMT. VIMLA FAROOQUI: Even

then 1 don’t think 5 corporations are

.liecessary,

SHRI BHIKU RAM JAIN: You
said it will not cover backward area;
you said, interest of employees wili
not be covered. If this is done, it
will serve both.

SMT. VIMLA FAROOQUI: Ad-
ministrative expenditure will go up
five times. '

SHRI BHIKU RAM JAIN: When
more business is there, let expendi-
ture go up somewhat,

SMT. VIMLA FAROOQUI: I don't
think it is necessary.

SHRI BHIKU RAM JAIN: On five
corporations, what is your women’s
organisation’s view? 1Is monolithic
corporation all right? Are you satis-
fled that claims are properly settled?
On that score are you satisfled?

S_MT, VIMLA FAROOQUI: Well.
there are some complaints. But not
too many complaints are the_r'o.

SHRI BHIKU RAM JAIN: Are
you aware that a large number of
widows go to courts to get thelr
claimg settled?

SHRIMATI MAYA LAHIRI: This
is true, Some cases are there.



SHRI BHIKU RAM JAIN: The
courts take a lot of time. Is it not

a fact that we are creating more
hindrance?

SHRIMATI MAYA LAHIRI: We
do not fight with the Railways. We
do not want an individual mono-

polist like Tatas to take over this
businesg?

MR. CHAIRMAN: Do you think
that the services rendered by the
LIC "is quite satisfactory?

SHRIMATI MAYA LAHIRI: I do
not say it is doing perfectly well.
But much has to be desired. But
this is not the way to improve it.

MR. CHAIRMAN: What is the
remedy for that?

SHRIMATI MAYA LAHIRI:
There are several remedies. The

workers ghould be involved in the
management more in number so
that efficiency could be increased.

SHRI BHIKU RAM JAIN: You
have said that no effort has been
male to do business in the rural
creas, What are your
to cover these rural areas?

SHRIMATI MAYA JLAHIRI:
There are no offices or any bran-
ches in the rural areas, There is no
way to talk to the people in the
vil'ages about the LIC. Therefore.
first TIC offices should be opened
in the rural areas, at least a small
offi;:e for each area for approaching
the people there. Then only we will
know the position.

SHRI BHIKU RAM JAIN: There-
fore, if you open more offices in the
rural areas, more business will come.

SHRIMATI MAYA LAHIRI: Yes.

suggestions |
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MR. CHAIRMAN: But you have
not given any solution. You have
said in your Memorandum that all
clauses of the Bill should be scrap-
ped.

SHRIMATI MAYA LAHIRI:
There should be another organisa-

tion to take care of this LIC in a
better way.

v

'MR. CHAIRMAN: Then, you give
amendments to these clauses., Have
you got any suggestions for that?
But you simply say that our project
should be scrapped.

SHRIMATI MAYA LAHIRI: There

are so many Government projetts
which need improvement.

MR, CHAIRMAN: Have you gone
through this Bill? Have you read:
all the clauses of this Bill?

SHRIMATI MAYA LAHIRI: Yes.
MR. CHAIRMAN: What are your

suggestions to bring about improve-
ments?

SHRIMATI VIMLA FAROOQUIL:
This will not bring about any imp-
rovement, this will be a retrograde
step. We can give you suggestions.

MR. CHAIRMAN: You have said
that you are not in favour of split.
ting the Coorporation into five Corpo— i
rations.

SHRIMATI VIMLA FAROOQUU
We have given reasons also.

MR. CHAIRMAN: Thank you very
much.

(The wilnesses then withdrew)
(The Commi‘tee then adjourned)
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1. Prof. Ishwar Dayal,
International Management
Institute, New Delhi.

(The witness was called in and he
took his seat)

MR. CHAIRMAN: Before you
start, I may point out that in accord-
ance with the provisions contained in
Direction 58 of the Directions by
the Speaker, your evidence shall
be: treated as public, and is lia-
ble to be published, unless you spe.
cifically desire that all or any part of
the evidence given by you shauld be
treated as confidential. Even though
you might desire your evidence to be
treated as confidential, such evidence
is liable to be made available.to the
Members of Parliament.

Q. I. Are you aware of the recom-
mendations made by the Estimates
Committee (1960-61), COPU (1985)
and the' Era Sezhiyan Committee

(1980) regarding the organizational
structure of LIC?

PROF. ISHWAR DAYAL:
am.

Yes, 1

MR. CHAIRMAN: What were the
recommendations of the Era Sezhiyan
Committee?

PROF. ISHWAR DAYAL: Mainly,
their recommendations were that
the LIC should decentralise its acti-
vities, the work should be transferred
to the branches, which should be
the main contact for the policy hold-
ers, and the policy holders servicing
should be handled primarily by the
branch organisations, They have re-
commended that there should be im.
proved machine support by  which
the policy records are maintained in
a botter condition. They have made
many recommendations on procedure
improvements and the working of
the 1IC.

'MR. CHAIRMAN: Do you agree

with the recommendation regarding
setting up of zonal corporations etc.?

PROF. ISHWAR DAYAL: I have

gone through that, I do not agree
with this.

MR. CHAIRMAN: What are the
reasong?

. PROF. ISHWAR DAYAL: Divid-
Ing zonal offices and converting them
into independent corporations will
not serve any yseful purpose whatso-
ever. If competition is taken away,
then splitting of LIC has no particu-
lar significance at all, because, as it-
is, it can function effectively.

MR. CHAIRMAN: Have you geen
the Report of the Committee on Pub-
lic Undertakings regarding this?

PROF. ISHWAR DAYAL: I have
read it. I would agree with the sug-
gestion that the servicing must im.:
prove, that there should be much
more independence given to the zo-
nal offices, that the branches network
must be expanded in such a way that
it is easier for policy holders and
more accessible to them and total ser-

.vice should be made available to

them. But I do not agree that zona!
offices need be independent corpora-
tions. They should be more autono-
mous, they must be much more res-
ponsible for results of the areas with_
in which they operate. I would be
personally of the view that zonal
offices while they are autonomous,
do not have to be independent cor-
porations. There are advantages in.
their being part of the same corpo-
ration but functioning as if they
should have much more independent
responsibility.

MR. CHAIRMAN: What are the
advantages?

Zonal offices are required, in my
view because in a large country like
ours there are differences between
one region and another, and if you
will permit me to give an example,
if you take the Eastern Zone located
in Ca'cutia which covers Patna aund
Bhubaneswar and other places also,

- there are local conditions which re-



quire certain variations in the policy, -

the approach, the way in which sel-
ling has to be organised, marketing
strategy has to be decided wupon,
the network of agents that has to be
set out, which has to be taken care of
all these local variations must be de-
termined and brought about by local
authority. So, a regional office locat
ed in that region would be able to
take care of those variations which
are necessary for promoting the busi-
ness in that area. The conditions in
the southern region and those in the
western region are different and those
varialions only the zonal offices
would be able to bring about.

MR. CHAIRMAN: When the zonal
oftices can look after the welfare of
the policy holders, then can the cor-
porations look after their interests?

PROF. ' ISHWAR DAYAL: Zonal
i Offices are necessary because of the
-inter-regional differences and  those
inter-regional differences must be re-
presented in the way in which the
business is carried out in those re-
gions. But they have to be a part of a
total organisation because there are
advantages in its being a part of a
total organisation.

MR. CHAIRMAN: You are only re-
peating whatever has been mentioned
in the report of the Public Undertak-
ings Committee. They have also giv-
on their conclusions. Have you gone
through their report?

- PROF. ISHWAR DAYAL: I have
\ gone through them.

MR. CHAIRMAN: Also, whatever
you are saying is there in the report
of the Administrative Reforms Com-
mittee.

PROF. ISHWAR DAYAL: Those
are also my own views.

MR. CHAIRMAN: They are all part
of the decisions taken by the Com-
mittee and they have mentioned them
in their conclusions. So, now, will
you please tell me one thing? Will
the zonal offices help in jntensified

development of business, to each cor-
poration? More particularly, will it
help the lower income groups?

PROF. ISHWAR DAYAL: The re-
ponsibility for intensified development
of each area must rest with the
branch and the branch network
therefore has to be gpread in such a
way that they can reach the interiors
of the country and those bhranches
'should have a wider outleck. The
lacation of the branches is very im-
portant, It is necessary that more
branches at a faster rate are set up.

MR. CHAIRMAN: You have also
agreed that regional offices should be
there. You say branch offices should
‘be there, divisiona] offices should be
there and you say that divisional offi-
ces should have skeleton staff. How
much control can the Corporation have
on these branch offices?

PROF. ISHWAR DAYAL: As much
as a zone can have on the working
of Divisional Offices,

MR. CHAIRMAN: How do you get
the impression that more divisional
offires will be created after re.organi-
sation?

PROF. ISHWAR DAYAL: For this
reason that the corporation located in
Calcutta would have to have a*met-
work of brancheg in other parts of the
country as well because when the po-
licies are transferred from Calcutta
t~ let us say, Delhi, then the Calcutta
corporation would have to have bran-
cheg in De'hi as well. If it is going to
have branches in Delhi, it is necessary
that divisional offices or some control-
ling offices have to be set up in Delhi,
for Calcutta corporation. And this
will apply to all the other corpora-
tions and therefore the network of
divisional offices to control the bran.
ches throughout the country will
have to be set up. It is inevitable
that mare divisional offices come into
being.

MR. CHATRMAN: If a po'icy hold-
er wants to transfer his policy from
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one office to another or from one cor-
poration to another can he not do it?

PROF. ISHWAR DAYAL: From
one corporation to another, he cannot.
If these are independent corporations,
he cannot do it. They will be zonal
corporations.

SHRI SUNIL. MAITRA: If after
the corporations come into existence
inter-zonal transfers will not be pos-
sible,

PROF. ISHWAR DAYAL: If these
are independent corporations they
will have their own bonus rates, their
own premium rates. How can one
corporation’s policy be transferred to
another because there are different
conditions? That is why independent
corporations will have a different
structure.

MR. CHAIRMAN: 1f a board has
been formed in order to coordinate
the work of one corporation with
another, that can be one corporation.

SHRI BHIKU RAM JAIN: There
is a clause for a inter-transfer of
policy. Do you agree with it. As you
have envisaged the problem, how
wou'd you react to it?

PROF. ISHWAR DAYAL: If there
are independent corporations, they
Jave to function ag independent cor.
porations. How can one corporation
take on the liability of another cor-
poration?

SHRI BHIKU RAM JAIN: Suppose
some provision is made whereby inter-
zona] transfers are permitted, will
that solve the problems?

—~—

PROF. ISHWAR DAYAL: It will
solve this particular problem but then
it will take away the independence
of those corporations. They would
not be autonomous corporations.

MR. CHAIRMAN: Have you come
across any such instances where the
LIC has opened divisional "offices
without justification.

PROF. TSHWAR DAYAL: T do not
know about that,
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MR. CHAIRMAN: You have men-
tioned that divisional offices should
not be there.

PROF. ISHWAR DAYAL: Division-,
al officeg are cost centres—non-produc.
tive and should be opened where
strictly necessary.

MR. CHAIRMAN: How do you jus-
tify the apprehension that creation of
five autonomous corporations  will

lead to increased expenditure with
non-productive areas?
PROF. ISHWAR DAYAL: The

branch offices are production units.
They are selling their services, they
are earning. Divisional offices are not
doing this. They are mainly concern-
ed with control and supervision. They
incur expenditure. Thelr costs are
loaded on to the cost of the branch
and, therefore, the unproductive ex-
penditure, howsoever necessary it may
be, hag got to be controlled other.
wise it will cut into the income of
the corporation which, in {urn, wou'd
adversely affect the policy holders.
So, the divisional office is not an earn-
ing unit, zonal office is not an earning
unit but the branch is an earning unit.
Therefore, more divisions, if they
come into being, will cut into the cost
of the branch and increase overheads.
They will be expensive to the policy
holders indirectly. From that point
of view the number of divisional offi-
ces has got to be kept as low as pos-
sible and kept at a minimum number
needed fo control and supervise the
branches.

MR. CHAIRMAN: Can you tel' mc
that wherever the divisional offices
have been opened, have they been
opened without anv justification, be-
cause you are a consultant? Are you
in a position to fell us that these di-
visiona! offices were opened without
any justification and can you name
those divisional offices?

PROF. ISHWAR DAYAL: I am
saying that if five independent corpo-
rations are rreated, In that case it
will be inevitable that these corpora-
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tiong will have to set up divisional
offices in different parts of the coun-
try and some of those may not be
justified in terms of expenditure in-
volved, So, I am suggesting this as
a consequence of the five independent
corporations coming into being, not
as the position exists foday.

MR. CHAIRMAN: Do you suggest
any criteria as to where gsheuld the
divisiona] offices be opened?

PROF. DAYAL: Coming back to the
transfer of a policy-holder’s polity, it
the Eastern Corporation were to set up
3 or 4 branches in the northern xc-
gion, then it would be necessary to set
up a Divisional Office in the northern
area ag well. It is doubtful whether
that expenditure would necessarily be
justifiable for the Eastern Corpqration.

MR. CHAIRMAN: How do you sub-
stantiate your statement that the crea-
tion of filve autonomous corporations
would lead to increased non.produc-
tive expenditure?

PROF. DAYAL: The divisional set
up, however necessary, is an expendi-
aure loaded on to the branch. If more
divisional offices are created, it is in-
evitable that non-productive expendi-
ture would be higher. The more the
divisional offices, the higher the non-
productive expenditure,

MR. CHAIRMAN: Do you mean to
say that each of the five Corporations
will open divisional offices all over the
country? Is it justifiable in view of
the proviso to clause 11(2) of the Bill'
which says:

“Provided that a Corporation may
establish, with the previoug approval
of the Central Government, any
divisionay oﬂlce’ branch office or
other office at any place outside the
Zone gspecified apeinst it in the
Second Schedule.”

PROF. DAYAL: If you are going to
Set up § brancheg in" Delhi of the Cal-
cutta n, it is inevitable that
a ‘controlling office: hag to come. Other-
wise, the functioning of the branch
would not have the kind of supervi-
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sion that is required. So it becomes
inevitable to set up divisional offices
on account of the opening of branches
in different parts of the country. It is
a natural consequence of the opening
of branches in different paits of ‘l.e
country. It is inevitable.

MR. CHAIRMAN; How do you
justily your apprehension that the
administrative expenditure wil] multi.
Ply with the incrcase in the number
of corporations, ag compared to the
present arrangement?

PROF. DAYAL: To the extent non-
productive offices are opened the ox-
penditure will go up. Thig is the con-
sequence of having opened divisional
offices in different parts of the coun-
try. '

MR. CHAIRMAN: We arc

talking
of the expense ratjo.

PROF. DAYAL: At the moment LIC
is controlling the expensc ratio. Each
divisional office ig supervising a fairly
large number of branches and, to that
extent it is controlling the expendi-

" ture. It is getting constant data and

monitoring to sec that the oxpenses
do not go up. But in the event
five Corporations are set up,
my submission is that by the very
nature of it, willy-nilly unproductive
expenditure must go up in terms of
setting up of Divisional Offices which
are not carning units and that they
. Will not be fully occupied in the sensc
that they would have to look after
fewer branches than they can.

MR. CHAIRMAN: Do you mean fo
say that the Diviions arc put up with-
out considering all the aspccts?

PROF, ISHWAR DAYAL: I am not
suggesting that, I am suggesting that
the management of these Corporations
would not be able to help it, Anqd it
they do not set them up, then the
supervision of branch offices will
,suffer. So, as Management, I don't see
You can avoid setting up Divisional
Offices.

MR. CHAIRMAN: Can't setting up
a cladms Trtbuna) Strengthen .



ment of claims? If so, why do you
apprehend that the Tribuna]l will not
improve repudiation of claims.

PROF. ISHWAR DAYAL: I think
repudiation of claims is something
which is part of any insurance busi-
ness, It is for the safeguard of the
existing policy holders. I think much
care is necessary to examine the vali-
dity of claims on the part of any in-
surance company. ]I think that is a
function which must remain a part of
the management of the insurance
companies. As soon as an independent
machinery is set up, one is bringing in
all kinds of extraneous forcesinto the
situation. It becomes more 'a legal bat-
tle and more a legal situation where
uninterested parties come into -the
picture. I think that is giving rise to a
situation which is perhaps in my
judgment not desirable. Personally I
don’t see that indecpendent tribiinal
for this purpose ig either necessary
or desirable, It can lead to mal-prac-
tices which at all costg in any insur-
ance business ought to be avoided.

MR. CHAIRMAN: Policy holders
who want to have their claims and
they go to the Claims Tribunals, how

would it not benefit the policy holders
and encourage malpractice? I have
not followed thig point. How would
it encourage mal-practices?

PROF. ISHWAR DAYAL: Becausc
the extrraneous bodies outside this
are fighting a battle for somebody on
. the part of the- Corporation on the
part of the claimant rather than the
situation being examined by the peo-

ple who have responsibility. to decide
that case after taking all due care in
under-writing a particular insurance
proposal.

MR. CHAIRMAN: Are they de-
barred today from going to a Court
of Law?

PROF. ISHWAR DAYAL: The
can go to the Court of Law, if they
wish to. _

MR. CHAIRMAN: If they go, then
they can get their matter settled.
Because there will be five Corpora-
tions then in each Corporation there

-will be tribunals. What is the harm?
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PROF. ISHWAR DAYAL: The only
harm in my judgment is that this re-
pudiation is an important process and
it is the care that the under writers
must take. Extrancous elements that
come into the picture can viciate the
situation.

SHRI LAL KRISHNA ADVANI:
You have raised the point about the
claims clauses as a management ex-
pert. Till now the impression we, in
this Committee, had, was that very
many claims were wrongly repudiat-
ed and it was only when they went
o the Court of Law they could get
some justice. In fact, yesterday some
Government organisation stressed
this point very strongly. It was our
feeling that this process of gefting
justice from the court would be a
lengthy process and the Claim Tri-
bunal process might be a short pro-
cess. But your point is that thig
Claim Tribiunal process would be a
wrong step. What is the position of
claims now-a-days with LIC? Do you
advocate that it should be left to
the management entirely?

PROF. ISHWAR DAYAL: Re-
pudiation of a claim 1is a serious
matter. Only justification for repu-
diating claim is to ensure that mal-
practice does not come into under-
writing. The interest of the policy

‘holder should be protected and any

malpractice to the extent possible in
under-writing a proposal should be
kept to the minimum. Repudiation

is a kind of negative indication thal.

if you are not careful in under-
writing, then chances are thal your
case may not receive attention and
you will not get payment. So, it is in
the interest of a large number of
policy holders that spurious wunder-
writing is avoided.

SHRI L. K. ADVANI: We have to
look from the point of view of the
policy holders. In the present
situstion, everything has- been lefl
to..the management. Is it a happy
position? Feeling that the position

. is an unhappy one, it needs to be
the’

rectified rather than forcing

-~



policy holder to go to the court of
law.

PROF. ISHWAR DAYAL: My
submission is that no management
need to repudiate a claim. They do

). not have interest in that. It is only
to protect a large nnmber of policy
-holders that the question of repu-
diation comes. Why should manage
ment want to repudiate a claim? It is
because it serves a purpose and
that purpose is that malpraclices are
minimised to the extent possible. Why
should any management have any ob-
jection in meeting the claim normally?
1 think in LIC, as I have been able to
understand, the matter goes right
upto the top. There is a high level
committee. In the matter of judge-
ment some mistakes could be made.
But by and large every care ig taker
that each case is examined fully.

SHRI BHIKU RAM JAIN: Are
&‘\e policy holders satisfied? Should
there not be any other system asg is
envisaged in the Bill—say setting up
of claim Tribunals? If LIC is gi-
ving satisfaction, are you saiisfled
that there is satisfaction among the
policy holders? .

PROF, ISHWAR DAYAL: There
bave been delays in  the settlement
of claims. Therefore, the policy
holders would be dis-satisfled. As
I have submitted in my paper—im-
pronement in that respect is neces-
sary and to the best of my know-
ledge LIC management is tryng to
do that. '

. SHRI BHIKU RAM JAIN: How
are they trying to do? Ag per the
statement I have got, the claims out-
standing every year ranges from
28 per cent to0.30 per cent and so on.
That means, out of 100 claims, 1/4th
part remaing outstanding and there
are quite a large number of ' clai-
mants who are to seek the protec-
tion of the court. They go to the court
eithe: when it is not Jjustified with
the decision of the officer or officers
are not taking any decision at all
Earlier you were saying that LIC are

care of cases if there are
tome delays. If that was the case,
Why should they go to the courts
today?

MR. CHAIRMAN: The total num-
ber of cases pendng before the office
is about 1,27,243. Aro you aware

of this figure?

PROF. ISHWAR DAYAL: I am
not aware of the exact figures. But
I am aware of the fact that this is
quite a large number.

SHRI BHIKU RAM JAIN: Most
of them are from the widows. Re-
garding the tribunal, the difference
{ understand is that the dealing offi-
cer dea's the file at the table with-
out an applicant being there. The
trbunal at least hears both the
parties before deciding the case.

SHRI SUNIL MAITRA: On the
question of payment of claims, can
you enlighten the committee what
could be the perdentage of the
claims repudiated every year?

PROF. ISHWAR DAYAL: I do not
know flgure.

SHRI SUNIL MAITRA: Can you
enlighten the Committee about the
grounds on which the claims are re-
pudiated.

PROF. ISHWAR DAYAL: The
grounds are, falsified information or
certain suppression of facts or impor-
tant health condition is wrongly
given,

SHRI SUNIL MAITRA: Because of
the suppression of material facts, ac-
cording to LIC, large number of
claims are repudiated. Can It be
said like that?

PROF. ISHWAR DAYAL: Repu-
diation must have sirong reasons. If
all the facts are to be examined and
if some vital information has not been
given, obviously a view has to be
taken.

SHRI SUNIL MAITRA: 90 percent
of the claims repudiated in the Life
Insurance Corporation was due to
suppression of material facts at the’
stage of under-writing.

PROF. ISHWAR DAYAL: I have
no knowledge of it.

SHRI SUNIL MATITRA: I will give
you one’ example. At least, therc
should be some relaxation of rules
here. Supposing a salaried employee

takes a policy of Rs. 20,000.



Now, in his place’ of employment,
usually, he is not allowed leave, leave
is not that easily granted. So, what
he does is that he applies for leave
on medical groundg although he is
nat sick. That js the usual practice
everywhere. Supposing, after the
policy runs for 5 or 6 or 7 years and,
unfortunately, the policy-holder dies,
the LIC calls for the leave record
from the employer. Then, it is found
that the policy-holder at the propo-
sal stage, in answer to questions like
had you beeri sick, had you taken any
medical leave, did you suffer from
thig diseage or that disease, he had
said, no, no and no, whereas when
the leave record comes from the em-

ployer, it is found to be, yes, yes and’

yes. At that stage, 80 per cent of
the cases are repudiated. This is the
long and short story of the repudiat-
ed claims.

SHRI BHIKU RAM JAIN: You
said that you had organised some of
the public sector undertakings; you
had taken some interest in the reor-
ganisation of banks and that, during
the last 3 years, you have been help-
ing the LIC in their reorganisation.
When you had reorganised banks and
‘other similar public sector undertak-
ings, did you take into account whe-
ther there should be only one unit of
banks in this country and no more,
as they are existing today, because
the expensc ratio would have been
less; the service rendered would have
been better and the banking system
would have proved to be morc advan-
tageous to the people at large in this
country?

PROF. ISHWAR DAYAL: The
banks are independent units. ‘They
are functioning as autonomous bodies.
I was largely involved in the reorga-
nisation of the State Bank of India
and the Bank of Baroda. The State
Bank of India has grown today and
it has about 6000 branches as against
about 4000 branches they had carlier.
We tried to ensure that thr branch
inetwork expands; the controlling offi-
ces are able to perforn the functions
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that they should perform and the
better the performance of the control-
ling offices, the faster will be the
growth of the branch network.

What we were trying to ensure was
that with expansion, it ig able to exer-
cisc the necessary control and give
the necessary direction so that that
would enable the banks to expand
cflectively without losing essential
control. That was our purpose.

SHRI BHIKU RAM JAIN: You
being the management consultant,
knowing all the intricacies of managc-
ment, did you at any time think that
instead of having a large number of
banks in the country, there should
be one Bank with branches, zonal
offices, regional offices, headquarters
and so on? Would that have becn
better or the present system of hav-
ing 6800 branches of the State Bank
of India alone and the expansion of
the banking system all over the
country through the various nationa-
lised banks, whether it is the Punjab
National Bank, the Syndicate Bank,
the Central Bank and so on and so
forth., Which of the two systems in
your opinion would have been better?

PROF, ISHWAR DAYAL: ] certain-
ly prefer that there are a large num-
ber of banks. There is a difference
between the banking organisation and
insurance organisation. The unit of
production in a banking system is the
Branch. If there is no Branch, there-
is no business.

The unit of production in insurancc
company is the Development Officer
and the Agent. If there is no Agent,
there is no business. If there is no-
Development Officer, there is no busi-
ness.

Therefore, the banking organisa-
tion and the insurance organisation
are not comparable. '

SHRI BHIKU RAM JAIN: The-
life insurance business is taken up
at the Branch level by the Develop-
ment Officer. Does it go beyond the -
Branch?

A



_PROF. ISHWAR DAYAL; The De-
velopment officers are spread over in
different parts of the district. The
Development Officer does not have to

be located where the branch is locat-
ed.

~ SHRI BHIKU RAM JAIN: The De-
velopment Officer also not only looks

after one Branch but several
Branches.

PROF. 1ISHWAR DAYAL: The Dc-
velopment Officer is a person who is
responsible for  appointment of
Agents and the training of Agents.
The Agents contact the prospective
insurance policy-holders and request
them to fill up the proposal Form
which the Agent bring to the Branch,
alongwith other documents required
by LIC for underwriting the proposal.

SHR1 BHIKU RAM JAIN: The
life insurance business is dcpendent

on the Agent and the Development
_j Officer.

PROF. ISHWAR DAYAL: The pro-
specting of life insurance business is
dependent, upon the Development
Officer and the Agent.

SHRI BHIKU RAM JAIN: It is not
very material as far as the procuring
of the business is concerned whether
there are 20 Zonal Officers or one.

PROF. ISHWAR DAYAL: There is
a limit beyond which the work may
not be controlled effectively, One has
to be conscious of the fact that no
single unit should be top large which
cannot be effectively controlled.

SHRI BHIKU RAM JAIN: That is
the management control. I am talk-
ing of the securing of business. The
main thrust of the business depends
on the two personalities, the Agent
and the Development Officer.
. PROF. ISHWAR DAYAL: Once the
proposal is completed by the Agent,
it comes to the Branch. It is exa-
mined anqd taken up for under-writing.
Once ‘under-written, then, naturally a
number of procedures follow. It has
to be processed ang put on machine
for further servicing, etc.

SHRI BHIKU RAM JAIN: What is

thc‘ main cxpenditure in securing
business of 1*fs incurance?

PROF. ISHWAR DAYAL: It con-
sists of Agency Commission, travel
time, the number of visits hc has to
make—these are the elements of cx-
penditure in procuring business.

SHR] BHIKU RAM JAIN: You
have gaid that at the present manage-
ment structure, one unit of LIC,
there should be wider network of
branches. You have said that <the
network of branches should be ex-
panded. What I am suggesting is.
the more the branches the more the
expenditure. The cxpenditure is
generally in  consonance with the
number of branches rather than the
number of controlling offices. The
zonal office is only to control thc
branches. The more branches you
have, the more the expenditure.

PROF. ISHWAR DAYAL: This is
not so. The branch certainly has cx-
penditure, but it has also income be-
cause there is premium, while thce
zonal or divisional officc has no in-

come of its own; it is only expendi-
ture.

SHRI BHIKU RAM JAIN: The
monitoring expenditure, What would

be that ratio in regard to the total
expenditure?

PROF. ISHWAR DAYAL: It should
be the minimum; it should bc only
as much as is necessary to cffectively
monitor.

SHRI BHIKU RAM JAIN: Bcfore
nationalisation of LIC, what was the
total expenditure of the branches.
percentage-wise, as comparced to to-
day, if you are aware?

PROF. ISHWAR DAYAL: I am not
aware.
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PROF. ISHWAR DAYAL: That is
what I am suggesting that there have
to bc more branches—a branch net-
work for obtaining business from the
rural arcas. Therefore, a larger
barnch network is essential.

MR. CHAIRMAN: What should be
the qualification for the agents of
rural areas?

PROF. ISHWAR DAYAL: Those
who can understand the insurance
business and are able to deliver thc
goods and service to customers.

MR. CHAIRMAN: Are there any

criteria laid down or anybody can be-
come an agent in the village? *
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PROF. ISHWAR DAYAL: That
answer the LIC will be able to give -
you because I do not know. the de-
tails. '

SHRI VITHALRAO MADHAVRAO
JADHAV: You have just stated that
there should be a wider network of
the Branches, At the same time you
have said that LIC-controls the ex-
pense ratio. As my frieng has al-
ready pointed out, there is less work
of the LIC in the rural areas. May
I ask you—by increasing or expand-
ing this wider network of the LIC
branches, can you control the expensc
ratio? Rather it will be more.

PROF. ISHWAR DAYAL: With
more branches which are viable and
more branches which will be grow-
ing, the expense ratio will come
down—so long as this expenditure is

" not padded up by setting up of un-

productive units such as Divisiomal
and Zonal offices so that if we have
more branches where business is
there, the expense ratio will come
down certainly. Because they are
earning, they will add to the pros-
perity of the Corporation. If I may
repeat myself, to the extent unpro-
ductive units are not added and more
productive units which are the
Branehes are increased, the chances
are that the expense ratio will come

SHRI VITHALRAO MADHAVRAO
JADHAV: You have said it and I
entirely agree with you thwat these
unproductive units should not be en-
couraged. ‘But when you want to
take this wider network into the rural -
areas, there will be some possibility
that the unproductive expense ratio
may be increased. These are econo-
mically backward ereas. Therefore
we have to make g special thrust on
the development of business in the
rural and backward areas. If we in-
crease the branches in these areas
do you think that unproductive ratio
will increase?

PROF. ISHWAR DAYAL: Of
course, some branches may not be
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ias productive as other branches. This
.is in the very nature of every busi-
. Ness.

-1t is in the nature of banking. Some

branches are movre profitable than
other branches, This. needs balanc-
ing. If to-day, one goes to the dis-
tant areas, one will find that the
policies may be of the order of 2,000
or 5000. “ As and when their num-
ber go up, the branch is also going
to become a profitable branch,

MR. CHAIRMAN: Can you tell me
whether there is any guideline or is
there any criterion which has been
laid down for opening a branch in
the rura] areca?

PROF. ISHWAR DAYAL: As

regards the criterion for opening a

nch, I think the LIC would be able
-tell you better. "

MR. CHAIRMAN: You cannot tell
that. Can you tell us whether this
can be done?

PROF. ISHWAR DAYAL: 'They
have opened about 300 and odd
branches in th'e last two to three
ycars,

MR, CHAIRMAN: Are thcy econo.
mically viable?

PROF. ISHWAR DAYAL: They
wil] not be economically viable from
the day they are opened. But, over
& period of time, they will become
economically viable.

MR, CHAIRMAN: Can you give
@ 'the number of branches which
are economicklly viable and  the

Mea which are not economically
viable? ’

PROF. ISHWAR DAYAL: By
memory I cannot give that.

SHRI SATISH AGARWAL: Mr.
Chairman, Sir, apart from what has
already been asked by the hon. Chair-
man as well as by some of my collea-
rues T would like to have some clari-

j fications with regard to certain points
- which erise out of his answers before
the Committee here. Before putting

my questions on that score, may I
know from you when wag this Inter-
national Management Institute estab-
lished in Delhi and whether the same
is registered or ‘whether the same is
recogniseq by the Government?

PROF. ISHWAR DAYAL: The
International Management Institule
was registered in 1981 ag a socicty
and it had started functioning since
then. I work there as a Dean of the
Faculty. - Before that, I have also
worked in the Institute of Manage-
ment in Ahmedabad, Calcutta and
other places. I was Director of the
Institute of Public Administration.

SHRI SATISH AGARWAL: You
were associated with the Institute of
Management in Ahemdabad also.

PROF. ISHWAR DAYAL: Ycs, Sir.
For a little over six years.

SHRI SATISH AGARWAL: So, you
are very well versed in the advance-
ment of an efficient wmanagcment
technology. What are the inputs for
an efficlent management?

PROF. ISHWAR DAYAL: Manage-
ment has to define its task, sct goals,
allocate responsibility, measure perfor.
mance and take such steps as nceded
%0 achieve itz goal.

SHRI SATISH AGARWAL: Excuse
me, You are an expert in manage.
ment. So you have to say that one
by ome. For an efficient management,
for example, you should have a policy.
Otherwise, the management will go to
dogs. Tell us one by one. It is ex-
peted of a witness of your stature to
tell thig so that we are enlightened
on what are the inputs for an efficient
management according to the latest
dynamicg of the systems of manage-
ment prevalent in the whole world.

Then, we have to have the output
ratio also. Since you have been
agsociated with the Institute of Man-
agement in Ahmedabad and since
you are now a Professor of the Inter-
‘national 'Management Institute, you
should know that there are standards



as far as inputs and outputs of man-
agement are concerned. If the inputs

are not there, the outputs are also noi
there.

Tell us what are the standard pres-
criptions so far as inputs for an effi-
«<ient  management are  conerned

according to the international stand-
ards?

PROF. ISHWAR DAYAL: The man.
agement has to have an objective; it
has to Lave a proper organisation to
achicve the purpose which it has set
out, It has to train its people and
help them to grow. It must help them
~understand the purpose and develop
relationships with the  people who
work within the organisation. It has
to have strategyv to achieve whatever
it has to achieve. It has to anticipate

what action it has to take sd that its’

efficicncy does not come down.

SHRI SATISH AGABRWAL: Arc
vou aware of the objectives of the
LIC when it was formed in 19567

PROF. ISHWAR DAYAL: It hag to
spread insuranee and function on
commercial lines.

SHRI SATISH AGARWAL: Can
you vouch for the same standard of
output of LIC during all these ycars.

If not what are the main reasons for
that?

PROF. ISHWAR DAYAL: I am a
consultant to LIC. I do not rmanage
LIC. 1 think the recordg Were not
kept uptodate. The machines which
are needed to kcep the policy-holders
account do fall short of requirements.
The growth that ought to have taken
place was not anticipated well in
advance. There were many things
which the growing organisations in
oyr, country have not done and LIC is
one of them.

SHRI SATISH AGARWAL: In nut-
shell T would say the LIC hag lacked
the essential inputg for efficient man-
agement.

" PROF. ISHWAR DAYAL: 1 may
not put it like this. LTC has recently
taken steps to decentralise its activi-
tics. They have created more bran-
ches but much more had to be done
which they have been doing in the
last two-three years.
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SHR] SATISH AGARWAL: So,
according to the standards of inputs
which should be available in a vast
organisationy like the LIC for  its
eficlent management, no effective
steps have been taken so far by the
LIC to rectify the situation so ag to
get better output or bettter results.
Now, are you aware of any such steps

bemg taken to manage the LIC very
efficiently.

PROF. ISHWAR DAYAL: The LIC

has taken certain steps in cer-
tain respects to improve its
efficiency. But they have to take

more steps which they are taking for
the last few yearg and I think they
have yielded certain results.

SHRI SATISH AGARWAL: It has
been told that the claims in the LIC
is more than 100,000 which have been
pending for long. Is it a happy situa.-
tion for an organisation like the LIC
in our country?

PROF. ISHWAR DAYAL: 1 think
it needs improvement. Some steps
are taken with regard to claims. Now,
one of the reasons why information
was not available was that machines
were unable to list out all the claim
policies. Now, the machine records
have to be corrected and a number of
issues connected with this work has
not been transferred to the branches
and therefore the pendency of the
claims. Now, the branches would
have full information regarding the
complete listing of the claims. 'l’his .
is being done in the last 18 months
or so.

SHRI SATISH AGARWAL: The
standarde inputs required for the pub-
lic management according to the inter.
national standards are there in the
LIC now. But they were not there
in the LIC for the 25 years. I would
like to know whether you subscribe
to the views that according to the
standards of inputs and efficient man-
agement, the LIC is lagging behind
and that i< why the output vatio is

not satisfactory.

PROF. ISHWAR DAYAL: Several
steps, to the best of my kowledge,
had been taken in the LIC and there
is considerable improvement.



SHRI SATISH AGARWAL: . Are
you aware of some of the toreign
Insurarice compahies where manage-
ment system is aavailable in the
ﬁsurance ﬂeld’

SHRI ISHWAR DAYAL: I bhawve
read in the journalg and books abqut
insurance business in foreign coun-
trics,

SHRI SATISH AGARWAL: What
is the difference in so far ag the LIC
is concerned in comparison with the
foreign insurance companies?

SHRI SATISH AGARWAL: What is
the major difference that you find?

PROF. ISHWAR DAYAL: Three
such arcas stand out. One ig that the
agency force is much better trained
in foreign countries, and much more
attention is paid for the development

the field force. The second area

-1z record-keeping which, in the case

of insurance companies is extremely
important. To the extent records are
not pure, many errors and problems
arigse. The third area is that super-
vision in field force is much more
offective there.

The product development in foreign -

countrieg has received, because of
competition much more attention
that it hag ’donc here in LIC.

SHRI SATISH AGARWAL:; Do you
know of any country where you find
only one corporation doing life insur-
ance business?

a PROF. ISHWAR DAYAL: I cannot
onswer this, because I am not aware
of it.

SHRI SATISH AGARWAL: If you
do not know it, how can you advise
LIC on the management of systems?

PROF. ISHWAR DAYAL: I am not
2n insurance cxpert; I am a manage-
ment man,

SHRI BHIKU RAM JAIN: You said
that ag a result of some improvements
in the working of those machines,
they were transferred to the branches.
Doeg it mean that the working of these
machines at one place did not yie'd
results and, therefore, they were sent

to varioug umts so that they could
do better?
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PROF. ISHWAR DAYAL: LIC had
a centralized system of record-keep.
ing. Al} machines were at the divi-
siona] offices. These are unit-record
machines. They were in use in 1953-
56. As the number of policies increased
the machines were unable to cope with
the additional load. The second pro-
blem was that much faster information

is necessary about lapsation and
various other aspects of working.
That information is more easily

obtained at the branch level. Now
that smaller machines are available,
it is my best judgement that thuse
machines should be available to the
branches which will have all the data
about policy-holders, which will throw
up information needed to take correc-
tive action faster, and serve the
policy-holders better. .

SHRI BHIKU RAM JAIN: You mean
it was decentralized, in'a way.

PROF. ISHWAR DAYAL: Yes.

MR. CHAIRMAN: Do you suggest
that all policy.holders should be given
a pass-book?

SHRI SUNIL MAITRA: There may
be forgerieg then,

Mr. Dayal, I will now confine myself
to the scenario given in the Bill. The
Bil} visualizes the formation of five
zonal corporationg at the initial stage.
They would restrict their activities
within the territorial jurisdiction of
each zone and not beyond.

PROF. ISHWAR DAYAL: That is
what I understand.

SHRI SUNTL, MAITRA; There js an
enabling clause under which the zonal
Corporation has been authorized to
open offices in the areag of other cor-
porations, with the previous approval
of the Central Government.

PROF. ISHWAR DAYAL:
it is so.

SHRI SUNIL MATITRA: In the
initial period the Bill savs that the
corporation will be working within
its zonal jurisdiction. After the estab-
lishment of five corporations thefe
five wil not be ﬂnanctllly viable
equally, from the point of view of
premium income, surplug eftc.

I think



PROF. ISHWAR DAYAL: It is true.

SHRI SUNIL MAITRA: They say,
e.g. that the eastern zonal corporation
will consist of West Bengal, Bihar,
Orissa, Assam and other north-eastern
States. If five »onal corporations are
formed economically and financially
this will be the weakest corporation,
considering the premium income from
the eastern zone,

PROF. ISHWAR DAYAL: It wil) be
different; but whether it would be
the weakest, I do not know.

SHRI SUNIL MAITRA: The Second
weakest unit will be the central cor-

poration covering U.P. and Madhya.

Pradesh. Economically, the most via-
ble and profitable corporation wil] be
the western corporation having its
headquarterg at Bombay. In terms of
viability, the second would be the
southern corporation; the third the
northern one; the fourth the central
one, and the fifth and the last the
castern corporation. After a few years,
if the premium income is less, invest.
ment return is less, can a situation
not arisc where  different corpora-
tions will be paying different rates
of bonug to the policy-holders?

PROF. ISHWAR DAYAL: Inevit-:

ably.

SHRI SUNIL MAITRA: In such a
case, can it be that the policy-holders
belonging to the eastern zonal cor-
poration, central and northern cor-
porationg would like to opt either for
the western or southern corporations?

PROF.
should.

SHRI SUNIL MAITRA: It so, how
can it be justified that the policy-
holder belonging to ome corvoratign
will be condemned in perpetuity to re-
ceive the lowest bonus, unless there is
a deduction in the premium they
would be paying? To what extent is
the indication given in the Bill justi-
fled?

PROF. ISHWAR DAYAL: It is rot.

ISHWAR DAYAL: They
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tion. Can I not say that after 1 or 2
opi- ’

1

.SHRI SUNII, MAITRA: If the
policy-holderg find that they are be-.
ing deprived of their legitimate share,
compared to what other zones’ policy-
holderg get, they may discontinue the .
policies,

PROF. ISHWAR DAYAL: In cx-
treme situations it can happen.

SHRI SUNIL MAITRA: Do you
think that a slogan will be raised to
dismantle the nationalization of LIC
in central and eastern zones in that
situation, and that they should he
handed over to the private sector?

PROF. ISHWAR DAYAL: I do nct
know; but I would say that it is un-
fair.

SHRI SUNIL MAITRA: It is said
that one of the reasong for cstablish.
ing five corporations out of one cor-;
poration, js to bring about competi-

o
corporations become red, public
nion might demand that 2 or 3
porations should be dismantled
given over to the private scetor, so
that there could be competition bet-
ween the public and private sectors?

cor-

PROF. ISHWAR DAYAL: [ do not
know the position but this is possible
that the policy holders in one purt of
the country could be adversely affect-
ed compared to po'icy holders in an
other part as a result of the propos.ad
action.

SHRI SUNIL MAITRA: Arec vou.
aware of the inves'meni made by the
government in the banking sector?

PROF. ISHWAR DAYAL: Yus.

SHRI SUNIL MAITRA: What wus
the amount invested by the govern-

‘ment?

PROF. ISHWAR DAYAL: 1 know
it genecrally but not specifically.

~ SHRI SUNIL MAITRA: 1t j5 Rs. 130
crores. What ig the return ycar hefore
last.

-PROF., ISHWAR DAYAL: I cou'd
not tell,

and *

N



“SHRI SUNIL, MAITRA: In case 5
corporations are formed do you not
think that the expenditure would ‘go
up and the return to the government
will be less?

PROF. ISHWAR DAYAL: The ex-
penditure would be higher, the re-
turn would be low and the policy
holders would suffer.

MR. CHAIRMAN: Thank you. Now
you may withdraw,

(The witness then withdrew)

WITNESS EXAMINED

IT—-SHRI M. M. Ahuja, Direct Agent
LIC 23, Mahatma Gandhi Marg,
Lajpat Nagar IV,
New Delhi-24.

(The u vness
he took his seat)

[ MR. CHAIRMAN: Before .ou start,
I may point out that in accordance
with the provisions contained in
Direction 58 of the . Directions by
the Speaker. your evidenge shall
be treated as public, and s
liable to be published, unless. vou
specifically desire that all or any part
of the evidence given 'by you should
b trcated as confidential,
though you might desire your evidence
to be treated as confldential, such evi-
dence is liablo to be made available to
the Members of Parliament. .

was called in and

Since you have appeared  hefore
various Committees, do you agree with
the Era Sczhiyan Committes?

SHRI AHUJA: Yes.

MR. CHAIRMAN: Do you know
that the working of the Life Insurance
Corporation is not satisfactory to the
policy holders? )

SHRI AHUJA: After nationalisation
things have considerably been impro-
ved as far as Dethi Division is con-
cerned. Previously evervthing was
centralised in the Division Office. Now
it has been de-centralised and the
branches  have been given  more
powers,  Policies are being issued
from there. They have now instal'ed
mini computers and as a result, thed®

876 LS—q,
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is a marked improvement in . the
warking of these branches, I feel that

. if this programme is properly plan-

Even

ned and wel] implemented, it will be
a great success, In Dethi this pro-
gramme wags started all of a sudden
without making any prenacations, As
a result of that, for one yvar we
were in a very great difficulty. It i«
not movre than 2.1/2 yearg and things
arc moving very smoothly. The ser-
vice has improved considerably.

MR. CHAIRMAN: Can you tell us
the number of claimg that are pend.
ing?
~SHRI AHUJA: 15 per cent, The
best insurance company in the world,
Metrololitan Insurance Company in
America, also has that much pen-
dency.

MR. CHAIRMAN: How can you
claim that the services of LIC are
better than GIC? ..

SHRI AHUJA; The most incompe-
tent and inefficient organisation today

"is the GIC of India, You insure today

and you will not get the policy for
a year. My brother died in an acci-
dent last week. I had advised him
about a year back to take out an acci-
dent po'icy. After his death, I asked
his son ag to where his policy is. He
said that they have not received any
policy, That polcy wag given to me
day before yesterday after his death.
This is not the solitary case. But thic
is the norma! functioning of the GIC.

MR. CHAIRMAN: In your own
company, what was the percentage -of
claims pending?

SHRI AHUJA: Upto 45 per cent'in
Oriental my previous company.

SHRT SATISH AGARWAL: Since
when has this improvement {aken
place. Al

SHRI AHUJA; Thig improvement is
there for the last many years be.
cause there is a drive in the LIC that
every branch, every division is judged
from the point of view of the claims
pending, If the number of claims



pending is large, then that division

ets lesser markg and is consideped as
ot functioning properly because
§6tual marking is done for everything
for death claims, for maturity claims,
for pending cases and all these things.

SHRI SATISH AGARWAL: So far

as pendency of claims jg concerned.
which is the worst division?

SHRI AHUJA: Excuse me, Sir.
the Fastern Zone has a very bad
record that way because you write a
letter, you never get a reply, you
bhave a claim, you are not attended to.

SHRI M. ARUNACHALAM: .I
would like to know how many rural
districts in India have been cqyered
b:r the LIC so far? :

SHRI AHUJA: Well T am a worker
and I have worked all my life in big
towns. I do go out to other divisipns
put my business is concentrated in
Delhi, Bombay, etc.

SHRI M. ARUNACHALAM: Com-
Ppletely devoted to the LIC, you
ghould know how many districts have
been covered and how many have not
been covered.

SHRI AHUJA: As far as that is
cercerned, at present 40 per cent of
dhe LIC business is  under-written.
whalever business we are doing, 40
per cent is done by the rura' bran-
ches and before nationalisation, the
number of business from rural areas
was not even 5 per cent. We have
penetrated into far off areas and now

we have agentg in most of the dis-'

iricts and most of thz talukas and
40 per cent is a very encouraging
ficure. K

SHRI M. ARUNACHALAM: As
you know, 80 per cent of the popula.
#ion in India is living in rural areas.
Do you agree that decentralisation
will help the rural population?

SHRI AHUJA: I do not think so,
{he reason being that by having more
corporationg you will not be able to
achieve this objective. Insurance will
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become more expensive. For ins-
tance, before the GIC was slarted, for
a scooter, third party insurance pre-
mium used to be Rs. 17 _per year and
now after working for 9-1Q0 years,
they are charging Rs. 48. You just
look at the proportion. Further, the
service is at its worst, This experi-
ment of decentralisation and having
autonomous corporations, I am afraid,
will not serve the purpose.

SHRI SATISH AGARWAL: What
was the premium rate before nationa-
lisation in the LIC, was it reduced
after nationalisation because there s
only one unit,

SHRI AHUJA: There was a slight
reduction. They took the premium
vates of Oriental Assurance Company
and reduced it by one rupee per
thousand per year. That became the
Tate.
marginal. But, as far ag bonus is
concerned, it is excellent. No insu-
rance company has given Rs. 34 per
thousand per year, which we are giv-
ing for endowment policies and Rs.
42.50 for whole life. At the time
when insurance was nationalised, the
rate of bonus was Rs. 12 per thou-
sand for endowment and Rs. 15 for
whole life. At present 80 per cent
of the monay of the LIC is taken
away by Government at 8% per cent.
This restriction is not applicable to
banks. If Government can pay one
per cent more, we can increase the
bonus by 40 per cent.

SHRI SATISH AGARWAL: If T~

understand yvou correctly, vou mean
to suggest that the compulsory acqui~
sition of LIC fynds by the Govern-
ment at a lower rate of interest de-
prives the policy holders of a higer
bonus.

SHRI AHUJA: We can give much
more bonus if we are abla to get 1-2
per cent more. Thev limited it to a
maximum of 35 per cent. They said
thev will pav the difference in  the
next 15 to 20 years. It has worked
much more economically to the LIC
than to pay much more fin the first

The reduction in premium was.

>



year. If he is a professional agent, he
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can give very good service and main-

tain good contact with the policy-
holder, ‘

SHRI SATISH AGARWAL: What is
%e type of service rendered by the
part-time agent after two or three
years, It ig  absoiutely. nil. So, why
not give the policyholder the option to
change his agent so that whoever
gives Dbetter service will get the
agency?

SHRI AHUJA: That might lead to
many malpractices. Most of the

part-timers  leave this profession  after
6. or 6 years,
SHRI SATISH AGARWAL: Are you

aware of any training programme for part
time agents?

SHRI AHUJA: Al the time when life
xiz"l:‘rarlce was nationalised, we did not
. > any training centre or training class-

es, But, with the passage of time, it was
found necessary to do it. Now in every
division they have started classes and the
agents are being trained, particularly the
field officers arc being trained now. They
have compulsorily to undergo some train-
ing and education. For the _agent the
period of training is three weeks to one
month, which is very short. It should be
increased. It is difficult to get whole-
tlime agénts. 80 per cent of them are
part-time. Every ycar thcey have to
undergo a refresher course.

SHRI SATISH AGARWAL: What is
the commission paid by LIC 1o the agents?

M SHRI AHUJA: 25 per cent of the first
years premium is paid to thc agents for
procuring business. Then, in the subse-
quent years, it is reduced to 7-1/2 and §
per cent. Earlier the commission used to
be much higher. Even now in America
and England it is much higher than what
we pay in this counlry, In America the
l:aie of commission is 70 to 80 per cent
in the first year. Subsequently, they
Pay for 10 years at the rate of 5 per
cent. At the time of nationalisation of
hf.e insurance, there were sub-agents,
chief agents etc. and the commission
- _msed to work out to 70 per cent. after
ﬂnaﬁmuaaﬁon.

You will find from thé LIC records that
if we are recruiting 50,000 agents, forty
thousand agents are going off also. On the
one side you are recruiting more agents,
on the other you are terminating more
agents. So, a part-time agent cannot stick
to this profession for long. Your sugges-
tion is that you should make the condition
for an agent more rigid so that only
people who are really interested in this
profession will come.

Now, I find the agencies are actually
being thrust on the people. If the ageacy
is thrust, then he is not ioterested. They
find therc is business in the family. there-
fore, they go and get an agency for the
niece giving her, training for fifteen days.
And then later you find that agency does
not run for more than a year or two.
Automatically you have to terminate it.
So, you must have more serious type of
agents. You have to train the people. You
must make the condition more rigid and
have better trained people. With this system
as you are having now, you cannot have
quality work.

SHRI SATISH AGARWAL: What is
your " opinion if the LIC introduces the
system of whole-lime agents? At least this
proportion should bc brought down to
50-50.

SHRI AHUJA: But they can adopt this
pdlicy gradually so that the businéss is not
affected.

SHRI AGARWAL: But so far as policy-
wise it is concerned, it will be a better
policy to introduce this system of having
a Wwhole-time agent for procuring business.

SHRI AHUJA: That will be the best
policy. In America and other places you
will find professional whole-time agents and
the casual agent has to go. If they make
this policy progressively on this line. [
can assure you. you will have the bgst
qmlity of business and better  policy-
holders.

wants to have a policy
tance of an agent, can he get a
from the LIC ?

SHRT AHUJA: No.



SHRI.SATISH AGARWAL: Why?

SHRI AHUJA: As per the rules, the
business has to be routed through some-
one who is working as an Agent for the
L.IC.

SHRI SATISH AGARWAL: If the LIC
accepts proposals from the policy holders,
who want one from the LIC without the
Agent, then the LIC can give him the
commission and save the commisson for
the. next twenty to thirty years, say 40 per
cent to 50 per cent,

SHRI AHUJA: As far as the Life In-
surance is concerned, insurance is never
bought. It is sold. 99.9 recurring business
hds to be 'sold to the policy holders.

SHRI SATISH AGARWAL: Supposing
there are some conscious people, who
want to have insurance cover for them-
selves. They approach the LIC Officers
saying I warlt an insurance policy. Instead
of paying to an Agent, because he does
nqQt give me service, you give me Com-
mission for 40 per cent to 50 per cent. If
that system is incorpora‘ed, will it not
#elp the LIC save profit for thirty or
twenty years and also a commission to the
man concerned?

SHRI AHUJA: If you start this
mal-practice, you will find the rebating
will become .more popular. The idea
is to curb these tendencies of  rebating.
If LIC starts rebating it itself, that
means you are competing with your
own agents.
If you go to the LIC and get a re-
bgte, you won't insurc through me
even though I give you the best ser-
vice.

MR. CHAIRMAN: You have been
working as an agent for the last
forty three years, How much business
you have procured for the last 43
years? Can you give me the latest
figures?

SHRI AHUJA: I have four thousand
policy holders on my list. *

MR, CHAIRMAN: And are you in
a 'position to serve four thousand
policy holders?

SHRI AHUJA: I have an Office of
fmy own.

How can I exist then?
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MR. CHAIRMAN: What.is the com-
mission you are getting per year?

How much commission will you get this-
year?

SHRI AHUJA: About Rs. 1,80.000.

MR. CHAIRMAN: What are the
yervices that you are giving?

SHRI AHUJA: I issue notice to all
my clients for premiums. 1 remind
them to pay premium in time. If it
is not paid T send reminders—No. 1,
2, 3, 4. These are sent by my office.
If the premium is still not paid then
1 give a telephone call to them say-
ing that your policy is lapsing and
if the payment is not made in time,
it will involve a lot of complications.

1f the policy holder wants loan,
loan is arranged. If he wants  hous-
ing loan, I assist my client. If it

is a death claim, then I give duc sér-
vice to my cliont. In addition to  al¥
this I write to my client that you
can send your premium to the LIC
directly. But if you have any diffi-
culty in doing so, you may send it
to my office and I can assure you
that receipt of that will be sent to
you in time.

Thesc are not obligatory on me.
But il 1 want to repeat business, if I
want to be in good terms with my
clients, I ha": to maintain some con-
tact with them. Physical contact is
not possible when you have such a
large numbcr. The way of contacting
is on his birth day we send birth
day card. Notices are also sent for pay-
ment.

If nomination has not been made
or changed or if he wants to assign
policy, all this is donme in my office.

MR. CHAIRMAN: Does LIC not
“render all these services?
SHRI AHUJA: We give to our

clients better service,

MR. CHAIRMAN: Why are so many
death claims pending? Why is an
un-adjusted amount there with LIC?.
Have you gone through Era Sezhian



Report? How do you say that work
in LIC is going on satisfactorily?

SHRI AHUJA: We have to take
many factors into account. There
‘as one person who was ' ensured
through me for Rs. 1,80,000. We  paid
Rs. 1,50,000, because his death occur-
red within three years.

So, we asked his wife to get his
«riificate  from the hospital so that
we can settle that claim also. Now,
that " lady could not send me the
certificate. Then, 1 approached her
several times. Shc also went  abroad.
As far as LIC is concerned, it is an
outstanding claim. Now, her son has
come. He said, you have paid
Rs. 1.50,000 but 30,000 you have not
paid. I told him, your father died
within three yecars and therefore
iovestigations are  to be  completed.
1.Kess you cooperate  with us, we
a0t get this report. You there-

fore get it from the hospital so that

‘we can settle the thing. The hospital
will not give that report to us. Now
he has been able tp get that report
but it has taken them 2! ycars:to
get it In all those cases where the
claims are pending, LIC is not to be
blamed.

Now, one insured man paid for 15
ycars. After that he stopped. The
policy matured after 10 ycars. The
Paid-up policy is for Rs. 90,000. Now,

" LIC was looking for his address., We
wrot¢ to his office. His office said.
he left the service more than 12
:’ﬁm ago. His address is also
changed. Now that claim is lying
Pending. He was not my client. Then,
the LIC from the file found that this
man wanted a loan on the policy.
Then they wrofe to me. 1 know
where he was. 1 went to his house.
I told him, you have not intimated
LIC regarding your change of ad-

dress. He said, it dig not occur to
I thought LIC would find out.

me.
my adress. like that, there are
innumerable cases particularly in
paid-up pelicy. If the premium is

stopped after three. years, a certain '

anmmt is paid to the client. You
il find that maximuym number of
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claims to be settled is on paid -up
policy.

MR. CHAIRMAN: What is the per-
centage of policy holders from the ru-
ral area?

SHRI M. M. AHUJA: As for as my
clients are concerned, they are from
urban areas.

MR. CHAIRMAN: [ think, thgy
should have prescribed some mini-
mum qualifications for the .rurtl
agents also.

SHR! M. M. AHUJA: Yes. Sir.

Illiterate people or people who are not
even matriculates cannot do the job
because lot of correspondence one Has
to do. He must know the rules and
regulations and all that. If a person
is not well educated he will not be
able 1o deliver the goods.

" MR. CHATRMAN: Today. there aic
many agenls who are not even  passcd
middle class. Can they be appointed
as agents also? ‘

SHRI M. M.. AHUJA: Since, we
have comparatively less husiness from
the rural area, you have to make it
even 8th standurd or so. OQur ulti-
mate aim should be a man should be
well-educated and he should be able
to explain everything to the clidnts.
But if you arc not gelting agents In
the rural area. you have to lower UN¢
standard. :

SHRI RATANSINH RAJDA: You
have insured 4,000 policies and yanr
commission amount ig Rs. 1,80,000.
Would you give us the idea of average
number of policies and the average
amount of .ummission redeived by
the full-time agents?

SHRI M.M. AHUJA: Well, we hgve
clubs in the LIC. There ig the Chair-
mun's club, zonal managers club, DM«
club and Braunch manager's club.
Now, if you are a member of the
Chairman's club, you must bave the
minimum standard of 6 to 7 years
and you must bave done a miniswm
business of Rs. 15 to 30 lakhs -each
year and then, your renews] commir-
sion should be Rs. 25000 minimum & - -



year. The income should be another
Rs, 20,000 a year. Then only you be-
come a member of the Chairman
Club.

Simiarly =~ for the Zomal Manager
Club, they have got the rules.

We have at present 411 members of
the Chairman Club. The total num-
ber of club members all over the coun-
try is bout GOOO. Out of these 6000
mensders, 4000 members  are profes-
sional agents and 2000 are not profes-
sional agents.

The last meeting of the Chairman
Club was held at Jaipur last month.
This Club was started in 1972. We
had ouly 14 members to start with.
I am a founder member of the Club.

SHRI RATANSINH RAJDA: Is it
obligatory to start such a club?

SHRI M. M. AHUJA: This was
started by the LIC because they wan-
ted to give recognition to professional
whole-time agents and maké them a
class so that they are able to provide
better service to the policy-holders
and .watch their interests. Even prior
to that we were giving service to
the . ‘policy-holders. But there was
no recognition given by the LIC.
Now, they are recognised as whole-
time professional agents. They can
use the letter-head and some facilities
are given to them.

SHRI RATANSINH RAJDA: 1 did
not get the flgure of average amount

of commission earned by whole-time
agents. ' -

SHRI M. M. AHUJA: The average
amount of commission should be mini-
mum of Rs. 50,000 per year.

SHRI RATANSINH RAJDA: How
many there would be agents of your
category. carning Rs. 1.80 lakhs?

SHRI M. M. AHUJA: The number
will not be very large. T have put
in 40 years in this .line. My average
buginess even today is.over Rs. 50
lakhg.per year. My som also in. the
same line, He is also doing the same
amount of business. This is a very
good line provide:it is done  property.
The number of agents who are hav-

ing this much of income all over the
country may not be more than 50 to
100.

SHRI RATANSINH RAJDA: o

these full time agents have their own
offices?

SHRI M. M. AHUJA: I have in

office of my own; 1 have 5 persors
working with me:

SHRI RATANSINH RAJDA: Do
all the full time agents of your ca‘e-
gory have offices of their own:

SHRI. M. M. AHUJA; Yes, Sir,~
Otherwise, they cannot do so much of
business every year. You need extra
hands. With two hands, you cannot rum
the office and do outside work also.

MR. CHAIRMAN : Now-a-days,
there are benami agents also.

SHR! M, M. AHUJA: There are
benemi agents ; there is no dotrht
about it.

MR. CHAIRMAN: Is any action
taken aganist them?

SHRI M. M. AHUJA: It is very
difficult to prove that somebody is a
benami agent. We know who are he-

nami agents. But the action is not
taken.

SHRI SUNIL MAITRA: Since you
are a very illustrious agent of the
LIC with long yeafs of service, natu-
rally, I take it that you have vital
interest in the well-béing of the LIC.
Since you are associated with the
LIC from its formative days in 1956.
do you consider that it will serve
the interests of policy-holders to split
the IfIC into five independent Corpo-
rations?

SHRI M. M. AHUJA: I do not think
it will serve the cause of public. If
you are splitting up the LIC on the
basis of size. I am afraid. You shaft
have to split them further. Theso
five Corporationg shall have to be
spilt up atter every 5 or 10 years. The
need of today is that we must make
these branches more efficient by
decentralisation. = When you decen-
tralise these branches, the divisional
offices’ fumction should be  to  coordi-"
nate the working of these branches.



If the zonal office is vested with the
powers of Central Office, you will find the
business of LIC increasing manifold. By
splitting up LIC into more Corporations.
it would only be creating more problems
and insurance will become more expensive.

Before nationalisation of
insurance, they used to charge
I8 to cover scooter risk. Now *
are charging Rs. 48. What
tion is there for this? I really cannot
understand, Moreover, [ can asure
you that I am not prejudiced against
anyone. 1 have to say that the most
inefficient and incompetent organisation in
the country today is GIC.

general

Rs.
they
justifica-

MR. CHAIRMAN: GIC is not mono-

lithic. Tt is holding companies.

SHRI AHUJA: They are separate
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